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Sir, in this connection, I only wish to
draw your aftention to the fact that the
people who injured Naresh Mandal have
not yet been arrested and the rc'»olvcrl
from which the shots were fired has not !
yet been seized. I would also request my \
fiiends on this side, particularly Mr. Raj- |
narain, to speak on this incident where

their people are involved. ..

(Interruption)

MR. DEPUTlY CHAIRMAN : We |
will now procced with the Motion—-Shri
N. G. Goray. 1 think, we will have to
restrict the time to 10 minutes for each
speaker.

MOTION RE STATEMENT IN RELA-

TION TO THE STATE OF JAMMU

AND KASHMIR

SHR!I N. G. GORAY (Maharashtia):
Sir, it is rather late in the day to discuss
this accord on Kashmir becaunse events
have moved fast and the accord has al-
ready been implemented. But, Sir, without
beating about the bush, [ would like to
say in a straightforward manner that 1

welcome this accord,

Sir, during the last four or five years,
dramatic events have taken place on this
sub-continent. We have segn that a leader |
like Mujibur Rahman almost emerged out !
of the grave and became the first President |
of the liberated Bangladesh. We have also |
seen, Sir, a mass leader of the stature of |
Jayaprakash Narayan emerging during this |
period from his self-imposed isolation. Sir, !
we have also seen our Prime Minister, who '
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was so hesitant and shy a political wotrker,
emerging on the horizon as one of the do-
minating figures in this world. So, these
four or five years have been years of high
drama and, therefore, Sir, T was not sur-
ptised at Sheikh Abdullah, after 22 years,
is coming™~back to Kashmir as the Chief
Minister once again and taking his place
alongside the other leaders of this country.

Sir, I do not look at this accord from a
narrow legalistic point of view. I look
gzt it as an event, a remarkable event in
the flow of history.

Sir, I was rather disappointed to hear
Sardar Swaran Singh’s reply to the points
that were raised by my friend, Mr. Prakash
Vii Shastri. 1 feel a stronger case could
have been made by the Government, and
the points that he had raised could have
been replied to in a better manner. Sir,
1 am not suggesting even for a moment
that the points that he had raised were
irrelevant. They were relevant. But Sir,
we must take into account the broad sweep
of history. Tt is no use only saying that
Sheikh Abdullah is a great pdtriot, it was
he who was instrumental in bringing about
tne accession of Kashmir to India. All
that is granted. But, Sir, if we find fault
with those people who refer to the history
that has intervened  between 1953 and
1974 or' 1975, we shall_be condemning the
two Prime Ministers who ruled over the
destiny of this country during that period.
¥ho can contradict the statement that it
was Shri Jawahairlal Nehru himself who
had to arrest him ? Sir, one of those who
tcck part, active part, in the events of those
times was Shri Mahavir Tyagi, who is
sitting here. Sir, does it mean that the
entire leadership of our country, so res-
pected throughout, had become suddenly
allergic to Sheikh Abdullah ? No. Sir,
if we want to be fair, let us admit that
there was some distortion in Kashmir and,
therefore, India had to deal with that dis-
tortion in Kashmir and straighten it out.
Let us not try to hide facts. Let us not
try to sweep things, that have already
happened under the carpet. I know, Sir,
that nothing will be gained by raking up

}
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cld history. . The main fault that 1 find ,
with the arguments that were put forth by
the Yan Sangh leader is that he is too
much occupied, he is too much in the |
fetters of history. History should not be-
come a fetter around our hands and feet. |
We .should not forget it, but we must be
able to get rid of history if it is preventing |
us from progress and taking right deci- |
sions. So, I would congratulate both the\)
Government as well as Sheikh Abdullah !
for having read correctly the signs of the;
time.

1

Sir, 1974 Sheikh Abdullah is not ﬂle}
Sheikh Abdullah of 1953 and India is not |
the India of 1953 either. We have be- |
come a strong nation; may be our growth :
rate is only 2 per cent or 3 per cent, but
we have grown. Industrially we have !
grown, in the agricultural sector we have |
grown and our Army has become strong‘\|
and tested and all these things should |
make us more confident in dealing with‘;
problems like that of Kashmir. I know that |
these developments have been duly taken%
nete of by Sheikh Abdullah also. He is |
vigilant. He is a man who has a feeling
of a mission and 1 know that people who
think that they are the instruments of his-
tory can become dangerous also. But, .
he has his feet firmly on the ground and |
he must have seen that the Kashmir of
1953 is not the Kashmir of today. The
people of Kashmir have changed; in bet-
ween, Pakistan tricd to attack Kashmir
twice, tried to infiltrate and there was no
response except perhaps by a few people
here and there. He must have drawn his
own conclusions, his own Jessons. He
must have seen that after 1971 India has
emerged stronger, more confident. We
have expanded our industrial base, we are
manufacturing all sorts of machines and
we are fast becoming self-sufficient so far
as our military hardware is concerned. We
have been withstanding the pressure of
China. We are withstanding the presstire
from America. We are not afraid of Pa-
kistan. So, when all these things were
taken note of by a man of his calibre, he
must have come to the conclusion that
this question of plebiscite, this question of
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accession and all that, has become irrele-
vant to the situation. This is what he
must have concluded and it must have in-
duced our Government to come to terms
or to strike an attitude of friendship to-
wards Sheikh Abdullah ?

Sir, again and again this question was
raised: Does it mean that Mir
Qasim could mnot be relied upon
to defend Kashmir? 1 think it
a wrong way of putting a question. It is
not a question of choosing between Mir
Qasim and Sheikh Abdullah. It is a ques-
tion of having both Mir Qasim as well as
Sheikh Abdullah on the right side of the
fence. If we have got Mir Qasim on this
side, all the better. So it is not as if
we have eliminated Mir Qasim and hug-
ged Sheikh Abdullah to our bosom. But
we have removed an unnecessary irritent.

Kashmir with Mir Qasim and Sheikb
Abdullah is stronger thari Kashmir with
Mir Qasim ulone holding the fromt and
Sheikh Abdullah sulking in his tent. So
it is a matter of common understanding, a
pratctical way ont, that the more friends
" we get in Kashmir the better. This is
| how we have been able to isolate Farooqi
"und those people who are still harping on
| that slogan of plebiscite. Therefore, Sir.
I think that if we make a clean breast of
it instead of accusing the Jana Sangh of
being chauvamstic or being communal, it
is quite possible that we can convince them
to modify their attitude that it is not the

13

[old Sheikh Abdullah with whom we are

dealing. It is a new situation and we are
dealing with Sheikh Abdullah from a posi-
tion of strergth and not from a position
of weakness.

The entire geographical configuration of
Kashmir has changed. We are stronger.
We have friends in the world. We are
more self-dependent and therefore 1 think
there is nothing wrong if we make friends
with Sheikh Abdullah and try to get him
on our side and depend upon him to take
care of the hostile elements in Kashmir
and outside. Just imagine Bhutto and
Sheikh Abdullah in confrontation instead
of we and Dhutto in confrontation because
again and again Bhutto is pointing out
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[Shri N. G. Goray] is going to treat all of them equally. They
at Kashmir. Now we can say “All right, | must be made to feel, they must feel that
you do your worst.” Kashmir is strong. | they are being given their proper share
With all these forces combined, Kashmir | in the Government of Kashmir by the
can look after itself. Is it not a gain ? | Gevernment of Kashmir and that they
It is not a gain that Sheikh Abdullah has | bave a sense of participation and involve-
conceded this point that there is no ques- | ment. So, these are some of the things
tion of Kashmir having a separate identity | which Sheikh Abdullah will have to do.
apart from India and it is part and parcel | 1t is not only that he should ask India
of India? It is a gain. to be fair to him. He must create a
sense of fairness, a feeling of fairness
and a fair deal being given to the people
of Ladakh and Yammu.

Now the point that is again and again
coming up is article 370. Sir, in my
opinion, whether that remains there or not, |
if the people of Kashmir are not with :
us and if a man like Sheikh Abdullah is
not with us, to say that this article is going
to be eroded~as time passes is a fallacious
argument After all, articles of the Con-
stitution do not change facts. If it remains
there and the people of Kashmir accept us
and become friendly to us, it does not
matter whether that article is there or not. |
(Time-bell rings). So this article need |
not exercise our minds at all. As friend- |
ship grows, as we become stronger in the |
hinterland, on the periphery, I think, thei
Kashmiri people are shrewd enough to,
understand on which side their welfare and ‘;
benefits lie. 1 have no doubt in my mind, 1
Sir. that even if this article remained
there, if the mental integration and cultu-f
ral integration takes place, this article, in- i

|

Therefore, Sir, 1 would only say that
this accord is full of hope. Somebedy
quoted the Prime Minister saying that this
is an experiment. It is not a good word
and if you want to use that word ‘experi-
ment’ it does not mean that it is some
tentative arrangement. Even when we are
mauking an experiment we must take care
to see that it becomes permanent. So,
we must see to it that this experiment is
carried out in all sincerity from both sides
and this experiment really leads to a
solution of the Kashmir issue. Once for
all it has been decided that Pakistan has
no locus standi so far as Kashmir is con-
cerned. That is a great gain. [ remem-
ber, many times Sheikh Abdullah had said
that this Kashmir issue must be solved to
the satisfaction not only of Kashmir and
India but of Pakistan also. 1 think now
be has given up that idea. Pakistun has
nothing to do absolutely with this prob-
lem. Tt is an internal problem and in
maintaining this  attitude this posture,
Sheikh Abdullah must also help us. So.
Sir, all of ug shall be watching with great
interest what is going on in Kashmir
under the leadership of Sheikh Abdullah.
It will not only be with interest that we
shall watch the developments but we shall
also cooperate as far as possible and I
can say that the entire House will be very
happy to know that this accord has been
a success.

spite of its remaming there, will get eroded.

Sir, here I would Ilike to say that
a good deal of responsibility rests on
Sheikh Abdullah also. 1 do agree with
those people like Shri Bhupesh Gupta who
said that it is our responsibility but I
would also say that it is his responsibility
also because there are many problems in
Kashmir itself. When I say that Kashmir
is not the Kashmir of 1953 1 mean to
say that people in Jammu, people in Ladakh
have become more conscious than what
they were in 1953, We were often com-
mitting mistakes and India always commits |
mistakes of equating Kashmir with the
valley. The valley of Kashmir is
not the entire Kashmir. There are other
people also, and now they are more cons-
cious ; they must also feel that it is not
encugh for Sheikh Abdullah to say that he |

SHRI KALI MUKHERJEE (West
Bengal) : Except your friend Jana Sangh.
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SHRI N. G. GORAY : No I am sorry to Now, as far as the matter is concer-
say that the Jana Sangh will not be un- ’ ned—and it refers to Sheikh Abdullah—
happy if you succeed. They have got,; Shri Prakash Vir Shastri had mentioned
their own doubts and 1 suppose it 1s for | at length as to what happened  after
us to prove that these doubts are not well- | 1953. Now it is wrong to say that when
founded. 1 think they will be happy to | we judge Sheikh Abdullah and when we
find that their doubts are unfounded and | talk of the necessity of this understanding
their prophecies have gone  wrong. 1| with him, we should completely forget the
suppose we have to work to  achieve | past. This is very much relevant for the
that. l reason that Shri  Prakash Vir  Shastri
mentioned that when Sheikh  Abdullah

DR. M. R. VYAS (Maharashtra) : MT. | wus to be nominated as the first Chief

Deputy Chairman, Sir, I was very happy : Minister of Jammu and Kashmir, Maha-
to hear Shri Goray appreciate the under- | raja Hari Singh had opposed his nomina-
lying spirit behind the statement of the | tion and he was totally against it that
Prime Minister and the accord we have | Sheikh Abdullah should take over the
reached with Sheikh Abdullah. He men- | reins of the Government. Now, what is
tioned that Sardar Swaran Singhji. speak- the record of this Maharaja himself ?
ing yesterday, had mot sufficiently replied | This Maharaja, while India tried to per-
to the points raised by Shri Prakash Vir ‘ suade him to accede to the Indian Union,

|

Shastri. 1 very much differ because 1| yyq negotiating with Pakistan, He was
think he has amply illustrated the spirit| carrying on secret negotiations against
and the tone of our approach to the ques- | India. Even Pandit Ram  Chandra
tion of Kashmir. He underlined in his | Kak, who was his Chief Adviser.
reply that Government of India, as the | had gone on record to say that
statement presented by the Prime Minister | he would not mind acceding to Pakistan
shows, is fully aware of what happened | under certain conditions. Are we going to
between 1953 and 1964, and it is only in | quote this Maharaja for opposing Sheikh
the light of this that talks had  taken | Abdullah ? T think it is a travesty of truth
place and the present accord was arrived | if we are to condemn Sheikh Abdullah
at. Shri Goray also mentioned the im- { today on’ the basis of what the Maharaja
portance of dialogue. I am aware of the | said. We cannot accept it,

background of which he was thinkinz. but
I would also like to underline here thati Shri Goray mentioned that we need not
a dialogue requires two parties and if | go on repeating what happened in 1947.
one party demonstrates and only opposes | I think the time is ripe that when people
you cannot see any reason or have any | try to project Sheikh Abdullah only in the
platform where dialogue can take place. | light of what happened after 1953, we put
Here, in the case of Sheikh Saheb you | the record correct and also stress what he
had seen that for several years he had | had done prior to 1953. Particularly in
maintained a kind of silence; at least | those criticak days of 1947, his record was
he did not demonstrate a spirit of con- | one of magnanimity, of great service to
frontation before the dialogue took place | our country. T say ‘of great service to our
and while the dialogue took place. So it country’ because we  should remember
is very essential that for a dialogue there | that in the breakthrough at that time of the
is an atmosphere which is conductive to | pernicious two-nation theory it was Sheikh
good results, and the accord that the Prime { Abdullah who broke it first, because Kash-
Minister has presented before the House | mir was an issue at point and it was on this
shows that Government of India will not | issue that we had the breakthrough against
stand on any prestige or past prejudices | the British imperialist imposition of a two-
not to have any dialogue with any party | nation theory by which this country was
with a view to achieve greater integration | sought to be divided not only in two or

and greater progress of the country. ‘1 three parts but also within ourselves.
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Minister has made any secret. The state-

Referring to the same point again, $bri| ment of the Prime Minister as well as the

Prakash Vir Shastriji mentioned that
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But there is one difference between his
approach and our approach.

When we say we love our country, we
mean each and every Indian. We do not
think that there ate some Indians who are
more Indian than the others. We think
every Indian is the same and has as much
love for the country as anybody else. So
we do not seek to nterpret that there is
anybody here who has less love for this
country and this theory of distinction we
will never accept and we cannot tolerate.
The ‘present wunderstanding on Xashmir
underlines a spirit of understanding bet-
ween the broad masses and the leadership
of this country with the aspirations of the
people of Kashmir.

Somebody has said that already there
was a strong Government in  eXistence.
That is true but as Shri Gorayji also just
now pointed out that after all Sheikh
Abdullah represents some powerful opi-
nions in the State and in the country as
well. I would not consider and think of
Sheikh  Abdullah only as a leader in
Kashmir. 1 think he is a name all over
Tadia and his association with the State
and the administration of Kashmir will
not only be an asset to Kashmir but to the
integration throughout India and to greater
progress of the country as a whole., So,
just to underline all the time that he did
this in 1953 and he did that in 1954, leads
us nowhere. If we want to progress and
if we want our country to go ahead, we
must find all possible avenues to seek a
greater understanding not only on the
Kashmir issue but on any issue wherever
there is a dialogue possible. And it is in
the light of this that the Government of
India and particularly the Pyime Minister
and her advisers are to be congratulated
for having come to an understanding on
an issue like this, especially with the diffi-
cultics which had arisen, about which
neither Sheikh Abdullah nor the Prime

letter of Sheikh Abdullab clearly point out
these difficulties and estrangements and if
there had been no difficulties and es-
trangements, there should have been no
requirement of a dialogue. But having
had a dialogue, it underlines the strength
of both Sheikh Abdullah and our Go-
vernment.

Mr. Mariswamy yesterday mentioned that
there is no spirit of rancour in the be-
haviour of Sheikh Abdullah. Let me also
put the records straight on the other side.
The Government of India has never taken
an attitude of not having the best of wishes
towards the aspirations of Sheikh Abdullah
as far as the growth and progress of
Kashmir is concerned. There has never
been a hesitation on the part of the
Government of India to put the fullest trust
in him so that the country as a whole can
march forward. So, here again, the Go-
vernment of India has not acted in any
kind of huff or any kind of a spirit of
vengeance. The Government of India can-
not think in terms of the people of India
with any kind of partiality. Anyone who
can contribute to the progress of the coun-
trv and who can strengthen the forces of
a progressive mnature in this country, is
welcome. And if there -is any indication
needed, the present accord on Kashmir is
a great proof that we do not look upon
things with a kind of vengeance because
somebody opposed us at some particular
date. There was a Congress Government,
a stable Congress Government; four elec-
tions had taken place and in all the four
elections we had democratic successes and
the people participated in a large way.
Yet, nobody can deny and it is a historical
fact that in Kashmir we have broad prob-
lems which require a broad vision. We
had to meet the challenges in the past one
and a half decades. We fought three wars
on the frontiers of Kashmir. Now, if this
part cannot be looked after with a-ther-
ough incisiveness and attention, naturally
we may have more difficulities than we
have anticipated and it was in this light
that the Congress Government however
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stable and strong it was, felt that if we
cen have the co-operation of a man like |
Sheikh  Abduilab and his colleagues. we '
are prepared to step down: Here is ano- |
ther pointed instance that here is a Cong-
ress  majority, absolute majority and yet |
where national interests demanded, we have

not hesitated to step down and support

anybody who can deliver the ' goods and

lead to greater co-operation with the people
of the valley and India as whole

1.00p M.

Now, this is also a point which the op-
ponents and critics of Congress should take
note of that Congress does not seek power
for the sake of power. Wherever we find co-
operation it is always sought and there can
be no greatere proof of it. Now, about
the accord that we have reached and its
impact, T do not wish to say anything.
This has been referred to very often and
that is why the Jana Sangh called for a
strike. I have no grudge with the Jana
Sangh that it called for a strike. It has
its own policies which will meet its own
doom because of those policies. We are
not here to advise them how to save them-
selves from the doom. but T am certainly
concerned about the call for strike given
by Pakistan. What_locus standi has Pak-
istan over Kashmir ? Actually if anybody
shas a right to give a call for a strike, it
is for us to call for a strike in the so-
called Azad Kashmir, but we have not done
it. We believe in the Simla Spirit and we
do not want to ruin the spirit by calling
for a strike in Pakistan. As far as Pakis-
fan is concerned, look at the other neigh-
bour of Pakistan, Afghanistan. Now, the
President of Afghanistan has visited us and
he has stated that Pakistan wants a dia-
logue only on its own terms. It is reason-
able for Pakistan if you do what Pakistan
wants, but if you take a right step, natu-
rally it gets agitated. It is in this context
we must welcome and support this parti-
cular step of the Government. By streng-
thening our hands in Kashmir we are
strengthening our hands internationally. T
say it is an excuse and a pretext by which
Pakistan has been time and again attacking
us and also blackmailing India in the inter-
national field. Here the support and co-
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operation of men like Sheikh Abdullah
will stand us in good stead.

Now, theie is only one point that I
would like to refer to before T conclude.
Shri Prakash Vir Shastri and earlier some
other Members—not in this Session but
in the previous Session—said that the Go-
vernment was making some backhand deal
with Sheikh Abdullah and that some agree-
ment would be reached when Parliament
was not in session and that they would be
taken by surprise. What sort of imagina-
tion people have I cannot say? Now, when
finadly the accord was reached, the Prime
Minister made it a point to present it to
the House before announcing it to the pub-
lic. If you look at it from the legal point
of view, there was no necessity for the
Prime Minister to make any announcement.
The Congress Party was in majority and it
was for the majority party in Kashmir to
decide what sort of leader they should have
or who should govern the State of Jammu
and Kashmir. Yet the Prime Minister, in
fairness to the House, in fairness to the
opposition and in fairness to every right-
thinking person decided to announce the
accord here in the House. When it was
made and when this old prophesy that the
P-ime Minister would come to an under-
stcnding when the House was not in Ses-
sion was belied, what argument was put
forward ? 'They said that it was announc-
ed at five o'clock or six o'clock in the
evening, but the same Prime Minister has
subsequently agreed to a discussion on this
accord. I am sure if this House rejects
the motion that is presented by the Prime
Minister, she will take the consequences.
Only some lone voice which believes that
any accord that strengthens the anti-com-
munal forces is a wrong step will strike
this discordant note. These people even
do not like to follow their new-found lea-
der. Their new-found leader has wel-
comed Sheikh Abdullah, but his followers
are not [ollowing him. They refuse to follow
their so-called leader. Shri Goray said
that Sardarji has not been able to persuade
Shri Prakash Vir Shasfri to understand the
implecations and the rightness of this ac-
cuid. T hope Mr. Goray has at least suc-




163 Re Statement in relation

[Shii M. R. Vyus]
ceeded in persuading him to come to the |
right path.

Thank you.

SHRI TIRATH RAM AMLA (Jammu
and Kashmir) : Mr. Deputy Chairman,
Sir, if the accord reached with Sheikh Mo-
hammad Abdullah is of historic significan- |
ce, it is a striking reaffirmation of the basic |
soundness of our political system and a
visible demonstration of our ability to find !
solutions even to difficult and complex
problems through reasoning, through mutual
understanding and through refusal to adopt
extreme postures. It is also a triumph for
our Constitution and a vindication of our
repeated claim that the provisions of the
Constitution governing Centre-State  rela-
tions are adequate for the purpose of meet-
ing any situation or resolving any problems
that may arise in this field. It is also a
confirmation of the strength of the basic
values of democracy, secularism and soci-
alism which inspired our national freedom
struggle in the country and which was vi-
vidly exemplified in the heroic siruggle of
Kashmir to liberate itself from autocratic,
feudalist and communalist forces. It is a
matter of history that these two powerful

streams merged into a mighty river symbo-
liting the emergence and progress of mo- |

dern India. This historic accord would
ensure that the current ﬂows in the correct |
direction.

In my view, Sir, the vindication of the |

soundness of our political system, of the
flexibility and resilience of the Constitution
and of the validity of our dominant politi-
cal tradition constitutes the three funda-
mental aspects of the accord, Not to re-
cognise these aspects would be to miss the
wood for the trees. One may debate end-
lessly on the constitutional and legal de-
tails, one can also dwelve into arid deserts
of past misunderstandings to score a debat-
ing point but suchy an approach would lead
us nowhere because it would fail to take
note of the historical realities.

I deem it a great privilege that T was ' standing.

in Jammu when Sheikh Saheb assumed
. office. I witnessed the spontaneous wel-
come which the people of Jammu and
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| Kashmir without exception gave him. Their

welcome should dispel misgivings, if any
\\ existed in anyone’s mind. It is not, in my
‘ view, of any significance that Kashmir re-
jected Bhutto's call of hartal. It is also
! not a matter of any significance that there
has been no violence of lawlessness and
that peace was completely maintained. At
b’st these would be negative indications.
! What was really significant was the spon-
| taneous rejoicing, the rekindling of hope
and the mighty welcome which the people
of Jammu and Kashmir gave to the ac-
cord.

L
We owe this historic accord to the states-

manship, vision and wisdom of the Prime
Minister and Sheikh Saheb. We are all
aware that the Prime Minister has been
striving hard during the last several years
to promote a spirit of understanding and to
strengthen the progressive forces in the po-
litical and economic field. The greatest
achievement of the Prime Minister has
been her ability to remove the misunder-
standing on the Kashmir issue. I have
known and admired Sheikh Saheb for a
number of years. However, the crowning
glory of his political career will be found
in his present supreme act of patriotism
and political courage. Sheikh Saheb has
. risen above bitterness and has again added
i strength to our idealism and values. The
. Prime Minister has already referred to Sar-
dar Swaran Singh’s persuasive role, enabl-
ing a clearer understanding of the issues
involved. We owe a deep debt of gratitude
to Beg Saheb and to Shri Parthasarathy for
their total devoted commitment to the
path of constructive statesmanship. It is also
a tribute to Qasim Saheb, his colieagues and
the Congress Party as a whole in
Kashmir that they recognised in
time the value of burying the
hatchet. Qosim Saheb and the Congress
Party had cleared the ground, Beg Saheb
tand Mr. Parthasarathy have prepared the
! sicund and the Prime Minister and Sheikh
Saheb have planted the sappling of under-
1 would take this opportunity
of paying my humble tributes to all those
who have opened a new page in our
history.

s
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1 have no doubt in my mind that this
accord would strengthen the relations bet-
ween Kashmir and the rest of the country. J
Those who complain—I am addressing to !
my Jana Sangh frjends—that the process of
integration has been reversed—do not know
what they are talking about? I may sub-
mut respectfully that integration 1s basically
a human process, 2 human relatiohship that |
is, no doubt, influenced by poltical, eco- |
nomic and other forces. Integration is not |
merely a matter of law and consti-
tutional phraseology. Where there is no |
integration of minds, laws and constitu-
tional arrangements have never been of any
avail, nor would they be of any avail.'
This accord would remove the cobweb of
misunderstandings in the minds of the peo-
ple of Kashmir. Whereas perpetuation of
misunderstandings would inevitably distort
the process of integration, the 1emoval of
such misunderstandings will, on the other
hand, strengthen the forces of harmony and
co-operation. It is thus that the accord
will promote in duc course fuller integra-
tion in the real sense.

It would be wrong to look at the ac-
cord in terms of what one has gained and
what the other has lost. The accord 15,
a guin to the people of India. Thosel
who have lost are the enemies of lndiu,i
who only believe in the Pakistani spirit of
separation and misunderstanding. No one
has lost anything. I do not consider it
significant that the accession of the State
to India or the unity of the country has
been reaffirmed. It is not even significant
that the importance of Article 370 has been
reaffirmed. What is significant in my view
is that these matters have been appreciated
it the larger perspective of the require-
ments of the people of the country. Poli-
tical controversies based on constitutional
niceties tend to divert the attention of the
people, of its elected representatives and
of its statesmen from the more compelling
problems of poverty. unemployment, cor-)
ruption and stagnation. By relegating the |
constitutional and legal details to the back-
ground, the authors of the accord have de-
monstrated to the people of the country
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that what should concern us is indeed the
immediate problems of day-to-day living
of the common man. Tt is to these prob-
lems that Sheikh Saheb will now address
himself, and let us from all sides of the
House extend him the hand of support. the
voice of appreciation and the promise of
co-operation.  Our support would accele-
rate the momentum of social and econo-
mic changes whose significance will not be
limited only to Jammu and Kashmir. Our
support would constitute an important ele-
ment in the consolidation of all patriotic,
secular and democratic forces. Thank vou.

MR. DEPUTY CHAIRMAN After
lunch, Mr. Om Mehta will intervene. Now
we adjourn for lunch till 2 p.m.

- The House then adjourned for
Junch at fourteen minutes past
one of the clock.

The House reassembled after lunch at

: two minutes past two of the clock, Mr.

Deputy Chairman in the Chair.

THE MINISTrR OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFRIRS (SHRI OM MEHTA): Mr. De-
puty Chairman, Sir, T am happy that this
House has given the widest measure of
support to the accord reached between our
Prime Minister and the Sheikh Saheb. All
people of goodwill and all those who have
abiding faith in the inherent strength of
our democratic system have welcomed this
as a step forward towards strengthening
the unity and integrity of our nation. It
is also proof, if at all such proof was
needed, of the unfaltering confidence in the
leadership of the country and its ability
to view national questions dispassionately
and in their proper perspective.

What is the genesis of the negotiation
with Sheikh Saheb which was undertaken
first on the initiative of Panditji and later
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by our present Prime Minister. The deve-
lopments of 1953 had left a trail of bitter-
ness and misunderstanding which introduced
an clement of uncertainty in the political
life of Jammu and Kashmir. It must be
said to the credit of Sheikh Saheb that
throughout all this period, he remained
unshaken in his faith in the basic values
on which Indian democracy is built. He
recognised that the Indian Constitution
had set before the country the goal of se-
cular democracy based upon justice, liberty
and equality for al} without distinction and
that the national movement in the State
had naturally gravitated towards these prin-
ciples of secular democracy. The national
movement in the State of Jammu and
Kashmir, T am proud to say, had always
firmly believed in these principles. '

We have, therefore, every reason to be
happy that Sheikh Saheb, who was the
prime architect in moulding the destiny of |
the people of the State alongwith that of !
India, has again come into the main-
stream of national life.

Sir, T still remember the days of 1947
when I was an ordinary member of the
National Conference and when the invaders
and the marauders, let loose by Pakistan,
had attacked the State of Jammu and
Kashmir and reached near Srinagar airport
and in most of the Jammu province and
other parts of the State there were com-
munal troubles and all hopes of communal
amity and saving the valley from these in-
vaders were lost and we were seeing the
future only in a void. At that time, Sir,
a voice, which was 1aised from the valley,
came to uys and that voice was the voice
of Sheikh Saheb and his voice was:

"THATET gEER gH FwHIG g agre’ |
At that time, Sir, even the Army which |
was there had left and there was no police {
force and if Sheikh Saheb and his comrades
like Master Abdul Aziz and Magbool Sher- |
wani. who were killed by the raiders, had '
not way laid those raiders and delayed
their coming to Srinagar, today, Sir, Sri-
nagar would not have been a part of
Kashmir and Kashmir would not have been |
a part of India. There were a number of
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comrades of Sheikh Saheb who listened to
his voice :

"FUATEY, @R | g9 swWa g Jar’
They were ill-clad, ill-equipped and had no
arms at their disposal and only with lathis
and other things, whatever best they could
do they did at that time and stopped the
invaders from reaching Srinagar. When
there were communal troubles, again his
voice came to us:

W FWAHIT AT P IR
feg wafaw faw zfmem

This is the voice which gave us courage
and we the young people who were in the
National Conference at that time also joined
the voluntary corps of Sheikh Saheb and
defended the country.

Sir, some of my friends have said that
Sheikh Saheb sent his emissaries o Mr.
Jinnah and Panditji here in India. T must
tell them that the greatest rebuff which was
given to the two-nation theory of Mr.
Jinnah was in Srinagar. In the pre-parti-
tion days, when Mr. Jinnah went to Sri-
nagar, it was there that he was not
allowed t¢ address a meeting and 1t was
only there that he was told that his two-
nation theory had no relevance to Jammu
and Kashmir. Sir, some of my friends
sitting opposite have said that whea the
Mahuaraja had acceded to the Indian Union,
it wds not nccessary to say that the will
of the people would be there, that the
people’s mamdate would be there and sc
on. I must remind them that at that ume
the National Conference and Panditjii had
said always that they would go by the

‘people’s will only and it was due to that

only when the Junagadh  question
came up, we depended upon the people’s
will. 1f we had depended upon the
Nawab’s will or on the Nawab’s signing of
the Instrument of Accession, it would have
gone lo Pakistan. [t was because of the
people’s revolt that something happened
there in Kashmir. Sir, when the electicns
were fought and the people’s representatives
met in the Constituent Assembly, it was
the clear mandate of the people that Kash-
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mir would be a part of the Indian Union !
ands in the Jammu and Kashmir Constitu- |
tion, which was passed by the Constituen!
Assemnbly, there is an article, namely, a.i*-
cle 3—"Relationship of the State with the

Union of India”—which says:

“The State of Jammu and Kashmit
is and shall be an integral part of the
CUnion of India.”

So. Sir, 1 must tell them that from the
very beginning we had been depending on
the people’s participation and people’s will
It was the people of Jammu and Kashmir
and Ladahh who agreed to be a part of
India and this they did not only in the
elections which were hzld before the Con-
stituent Assembly met, but in subsequent
elections alsd. The overwhelming majority
which the National Conference got is proof
of the [fuct that the people wanted that
Jammu and Kashmir should be a part of
India and the Indian Union. Sir, some
friends sitting opposite have again said
that in Kashmir there would be

2y fquma, 21 w919, €1 feam

T still remember that before 1953 when
Praja Parishad which now calls itself the

Jana Sangh, was in Jammu, they had a
very big agitation there. What were their

slogans ? Their slogans were that gt fams
&Y gaya, a1 fagre, will not be in one

country. Ncbody changed it after 1953.
I must tell my friend, Shri Shastri Ji that
his party conveniently forgot this slogan
from 1953 to 1965 when the two Chief
Ministers of Jammu und Kashmir were
the Prime Ministers.  Bakshi Gulam
Mohammad was calling himself as the
Prime Minister and Mr. Shamsuddin, who
was there for a short time, was calling him
self also the Prime Minister. There were
two constitutions. But they conveniently
forgot that. Today, again when Shcikh :
Saheb is there, they are raising this. Only
yesterday, while speaking in the Assembly,
Sheikh Saheb said, “No one has more
personal reasons for a bitter scrutiny of
the past than myself and yet I have made
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it my business for the remaining years of
my life to forget the past and work for
the future of the people of this State and
the country”. These are the only words
which he uttcred yesterday while replying
to the Governor’s Address in the Assembly
of Jammu and Kashmir. So, Sir, T will
again request my friends there that they
should forget the bitter past and its
memories.

SHRI SUBRAMANIAN SWAMY : Bitter
future also.

SHRI OM MEHTA: That you will know.
It is an irony of politics that the Jana
Sangh in our country and Mr. Bhutto in
Pakistan should both be opposing this
accord. But whatever may be the grcunds
of their opposition. 1 would only like to
request our Jana Sangh friends to view
mattere of national importance and moie
narticularly matters concerning the integrity
and unity of the nation, in their true pers-
pective. The hartal that their party called
in Jammu on the day Sheikh Saheb return-
ed to take over the reigns of government
was, to put it mildly, a most thoughtless
act. Tt goes to the credit of the pecple of
the State that the resncnse to the hartal
was poor. The confus‘on that this aftitude
caused among a section of the rank and
file of their party showed i'self up in their
annial session in De'i where they got
many discordant voices and where much
was <aid about this. Lei us not create mis-
understandings where ‘there is no room
for them. Even now I would request them
ta cc-operate with the State Government in
the enormous task that awaits them of
building up the economy of the State so
that progressive measures which ihey may
take for the welfare cf the penple may
be carried out withont obstruction.

The State of Yammu and Kashmuir has
been the scene of three wars. The State
itself took birth in its present form out
of the turmoil and sufferings of a brutal
aggression by Pakistan in 1947. Mr. Bhutto
has never been tired of claiming Jammu
and Kashmir as a disputed territory. He
conveniently omits to mention that two-
fifths of the State is in the illegal occupation
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ot Palistan. This suits the style of his
politics and helps him to keep up tensions. |
When you fail to put your house in order, |
you blame your neighbour and say, he isl|
disturbing. Mr. Bhutto continues to pro- |
test and is naturally unhappy when we '
tuke steps to find lasting solutions fo what
are essentially matters of our domestic
concern.

In this context, we have particular reason
to be thankful to Beg Sheb for his decision
to wind up the Plebiscite Front. Again,
Sir, here, I will refer to the statement which
was made by the hon. Prime Minister in
this House : She said :

“Hon. Members will have seen the
statement made by Mirza Afzal Beg on
February 6. 1975 to the effect that in
the changed circumstances plebiscite has
become irrelevant and that the name
and objectives of the Plebiscite Front
have to be changed accordingly. We
have been informed that this statement
was endorsed at the rccent meeting of
the Executive Committee of the Party
and that Mirza Afzal Beg ha€ been en-
trusted with the task of calling a meeting
of the General Body of the Front for
taking the necessary follow up action in
this regard.”

Sir, some Members sitting opposite raised
this doubt that it is only Beg Saheb who
has said this and that he did not call the
meeting. For this very reason, I wanted
lo point out that it was not Beg Saheb but
the Executive Committee of the Plebiscite
Fiort which endorsed this decision of Beg
Saheh. This removes. T hope, the last vest-
ges of any doubt in the minds of anyone,
whether inside or outside Tndia, regarding
the status of Jammu and Kashmir. Our
primary concern has been to strengthen the
hands of the Government of the State in
their effort to reconstruct and . move to-
wards rapid development of all its three
regions, namely, Jammu and Kashmir and
Ladubh. The successive governments there
with generous assistance from the Centre,
we must acknowledge, have directed their
efforts towards this. With Sheikh Saheb
at the helm of affairs, the people’s hopes

'
|
'
|
i

to State of Jammu and Kashmir 172
will now be further heightened and there
will be an air of expectation of quickening
the pace of progress.

Sir. Article 370 of the Constitution which
made a special provision in 1espect of
Jammu and Kashmir different from the pro-
visions for other States acceding to the
Indian Union, reflects a fact of history. It
is unnecessary to go into its details here,
because they are sufficiently well-known.
But. as much has been made by our friends
of the Jana Sangh-—who incidentally have
the singular distinction of being the only
political party to oppose this accord—about
this article 1jemaining a permanent part of
the Constitution, 1 shall merely remind the
House of what Shri N. Gopalaswami
Ayyangar, who piloted this provision, said
in the Constituent Assembly on October
17, 1947.

He stated:

“When the Constitutent Assembly of
the State of Jammu and Kashmir has met
and taken its decision both on the Con-
stitution for the State and on the range
of federal jurisdiction over the State,
-the President may on the recommenda-
tion of that Constitutent Assembly issue
an order that this Article (Article 370)
shall either ceasc to be operative, or shall
operative only subject to such exceptiozas
and modification as may be specified by
him. But before he issues any order of
that kind, the recommendation of the
Constitutent Assembly will be a condi-
tion precedent.”

In fact, this is what clause (3) of Article
370 states in clear language.

It may be recalled, Sir, that while all
the other Indian States had completed the
necessary preliminary steps for the adoption
of the Constitution of India before its
final adoption by the Constituent Assembly,
Jammu and Kashmir could not ds so, in
view of the special situation that prevailed

~and of the fact that a Constituent Assembly

had to be convoked to determine, inter alia,
the cxtent of Central jurisdiction.
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The Constituent  Assembly of Jemmu
and Kashmir adopted their Constitution in
November, 1956 and -brought it formally
into force on January 26, 1957. 1he
Assembly did not 1ecommend the abroga-
tion of Article 370. The State’s Consti-
tution provided;

“The executive and legislative power of
the State extends to all matters except
those with respect to which Parliament
has power to make laws for the State
under the provisions of thc Coustitution
of India.”

Parliament’s powers are governed by
Article 370 and ordets issued thereunder.
These are incontrovertible facts and it is
no use trying to overlook them and create
misunderstanding  or  confusion. The
accord is entirely in consonance with the
constitutional position. It is completely in
conformity with  historical  facts. The
Centre’s jurisdiction over the State wili
continue to be as provided in the Constitu-
tion and the accord does not in any way alter
that position. A number of Central laws
enacted pertaining to matters relating to the
Concurrent List have been made applicable
to Jammu & Kashmir. The accord has
taken into account the situation that the
State might desire to enact its own legisia-
tion to suit the special conditions of ifs
people on matters such as social welfare and
social security, cultural matters, procedural
law and personal law. It has accordingly
been agreed that the Government of the
State can review Central laws extended to
the State after 1953 on any matter in the
Concurrent List and decide which of them,
in its opinion, need amendment or repeal.
There is, I would submit. nothing unusnal
in this having regard to the special socio-
economic position and other features of
the State.

Si-, owr friends of the D M. K. while
welcoming this accord, it seems, have sug-

gested that Tamil Nadu should also be
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?Slate at the time of framing of the Con-
stitution. These conditions do not apply to
any other State. The question of having
]provmons similar to article 370 n respect
[of other States has, therefore, no relevance.
+ Our Constitution has established a federa-
i tion in which the States, including Jammu
}and Kashmir, and the Centre function in
‘complete harmony with each other. The
| basic factor that binds the States and the
| Centre together is the indestructible charuc-
ter of our Union and that, I would submit,
is also our main strength.

Sir, 1 do not consider it necessaly to go
into other constitutional or legal points
raised. These have been sufficiently explain-
ed already I wonld only say, Sir, let us
not get involved too much in constitutional
or legal niceties. It is the spirit in which we
work an instroment that leads to purposefut
action. Where there is mutual trust and
goodwill, nothing else matters. Even a
most perfectly drawn up instrument may
fail to produce the desired results if those
who work it lack faith in their own good
sense,

Sir, T will be failing in my duty if
I do not mention here the most constructive
role played by Mir Qasim, the ex-Chief
Minister, and my party in the State in
bringing about the present happy situation.
They have shown remarkable understand-
ing and co-operation.

Sir, T would like to couclude this brief
intervention of mine on a personal note.
I was just cut of college when we got
independence.  As 2 student. 1 hod been
drawn alonz with so many others like me,
towards the National Conference. When the
Constituent Assembly in that State met to
frame its own Constitution, Sheikh Saheb
in his inaugural address referred to “the
classical Kashmiri  genius for synthesis
tborn of toleration and mutual respect”.
' He said and T quote

given the kind of special status given to '

Kashmir. Sir, the special position of Jammu
and Kashmir came about as
certain historical and political considera-
tions which obtained in respect of that

a result of !

! “Throughout the long tale of our
history the highest pinnacles of our
achievement have been scaled when re-
ligious bigotry and intolerance ceased to



175 R:. Statement in relution

[Shri Om Mehta] !
cramp us, and we have breathed the

wider air of brotherhood and mutual
understanding.” |

These words still ring in my ears. I con-
sider this as the finest exposition of the |
unfailing strength of our faith in a secular
society.

Sir, before I conclude I must draw......

Let the

SHRI BHUPESH GUPTA
Kashmiri eloquence flow on undisturbed. “

SHRI OM MEHTA : ...the attention of
the House to an editorial in The Iimes)|
of India which appeared on 26-2-1975 when |
the Prime Minister made her statement in
this House, Sir, the editorial says: !

“Sheikh Abdullah’s return to powerin
Jammu and Kashmir marks the end of |
an unhappy chapter in the history of this
sensitive State and the beginning of a |
promising new one.” |

“The accord between him and Mrs.‘
Gandhi is not only unexceptionable but |
also perhaps the best that could have |
been devised under the circumstances. It
is inspired by the spirit of give and take
indispensable in a democracy, but its
overriding merit is that while giving the ‘
Sheikh enough to satisfy him,...." [

SHRT BHUPESH GUPTA : What are
you guoting?

SHRI OM MEHTA :

f

SHRI BHUPESH GUPTA :
have other papers also.

But you

SHRI OM MEHTA : Yes, other papers
also. !

:
|

THE PRIME MINISTER (SHRIMATI !
INDIRA GANDHI) : You want him to !
quote the New Age? |
(

|

SHRI OM MEHTA : “..It doe¢s not in
any way compromise the substance of the
existing constitutional relationship between,
the Centre and Kashmir.”

[RAJYA SABHA]

given to West Bengal also.
Times of India. | day.
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There are many papers which have prai-

sed this accord but I do not want to waste

the time of the House in reading all those
quotations.  Sir, almost all the papers have

praised the accord and have good words for

it. Sir. with these words | commend this
to all those who may still entertain doubts
about this accord. [hank you.

SHRI1 BHUPES:: GUPTA : After many
years Mr. OM Mehta has made a political
speech, a good speech. The accord has
released, as I said, Kashmir eloquence and
we hail it.

SHRIS.S. MARISWAMY (Tamil Nadu):
For the first time I really congratulate him.
But he should not have committed that
mistaken. T did not say that Tamil Nadu
should be given a special status hike Kash-
mir; 1 made it very clear yesterday. I
fully agree with the Prime Minister when
she says that Kashmir has got a special
consideration. There cannot be two opi-
niuns about it.

I'his is what 1 said.
SHRI OM MEHTA : Mr. Mariswamy. .

SHRI BHUPESH GUPTA : Very «ood.
1 am very happy. The only thing is, All-
[ndia Radio should broadcast that the

DMK leader says he does not want ony
speciul status.
SHRI S. S. MARISWAMY : [ do not

want any special status but the same thing
1 told vester-

SHRI BHUPESH GUPTA : 1t is a very
good thing. You have it done. I con-
gratulate you.

st wgere FAW WA (WTM FIN)
s fedl FTvET AEE, AER e ¥
ma ot FE R oo wem g
¥ 39 AWM § TE g MIAAT TH OITIA
§3% a4 fsdz & AR AaEE § e T3
@Y E R e ft, s feeeedy ay =T
1 & F@T 3, 3G AR e 7 5 ouaw

qA A oaEF AN
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7 Fe-aqfa 10 fase

s Aigedz gqw @R . oW FlEA AT
® 4, @fFq 10 fme & quady & awan

SHRI SUBRAMANIAN SWAMY : |
support this.

MK. DEPUTY CHAIRMAN : Nobody
needs your support or your running com-
mentary.

it qgeag qAE adm ATy (e [
9 qmEE, T ¥ IH AT H A (TS,
7 AN ¥ FIT A g wepen ¥ P

ar FoAt F @ et wfex
feg 2

fomdft qFA & A1 swE mAm Pem

|
FAAT AT A GEEAl T A AT !
mr o2 |

Fgr A% & A FAAT TR AT ﬁ
g & fas 91 fyaz § qamg F AT nF
e N e o |
A we wEm 5 oww ) s s Y |

- . ten
T AT FEr 2 oA oqw oAwHw ¥ Ramo |
. - o

T Fr wifgw fem R oS g Efew wEr
o1 | for aw dve ww OFew Avew fEar ,
T I AT By 9y A1 A TRy |
Nt T fBFL 79 o IS A7 - "
“Nothing in this TInstrument shall be |
deemed to commit me in any way to
acceptance of any future Constitution of |
India or to fritter my discretion to enter !
into arrangement with the Government :

of India under any such further Con- |
stitution.” ‘

|
g7 AT ¥ 97 9 4re Py v ony
W%aﬁwsoﬁ?fa:‘rfﬁfmmﬁl
ﬁfmwfmzrnwaﬁm{
Feie #1 fenma 9z ar e owmr I9§ |
Tt nw % A oY ag 9z o 5 owrzew
97 % mifwds WX WA 2 ¥ @
MIT F oATA Sy fqemr T oqr v 4,
HIZFT 248 19 CFAWET | gy wggd
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qra¥ §1 Ffgadwa & 41 g9 a1 o G
g oo § o7d i oume vERem W+t
qA0 A afew 1950 Aav A GOAEforre
HEY 91 IEH AT AR wAZ FET AE
g 1 am " AwEW §W] WK W% a@w
& [l mE gEd amaw Atwema w9
AR # T  F owey g F1oeand
™ A A A% fgem smA oz fFoaE
AT TR gl W1 ATew AT quamTedn

o fasl s oA T fem 4 #

oL%

“The residuary powers of legislation
shall remain with the States; however
Parliament will continue to have power
to make laws relating to prevention of
activities directed towards disclaiming,
questioning or disturbing the sovereignty
and territorial integrity of India or bring-
ing about secession of a part of teiritory
of India or secession of a part of the
territory of India from the Union or
causing insult to the Indian national flag,
the Indian national anthem and the Con-
stitution.”

@A wAE, TH ANHNA W, ¥ HFTE
¥ At gEam gar wAA FEr o fRo3
Fy oTfAer (FT ST | AT & AT HAHAT
aifeq 5 ST e ueie § SfE 7 S99
e & Efae €4 ST 1950 WiEW
T oft T IO aTF 1969 F AT S AT TE I
Ay@ARE =7 oA g Ay ot
A F1 48 B A g1 fv faw AT =
T T AT & wEEeE %7 fAmr oA
fergem & T &1 A ORAE A
fr I A gt W wifEe P owr g

73 faega T@ §

7 A, OF gAQ 919 § q9 FEAT YA
Z g 7z f& 7Y %7 TFWER WrA A
T oo @@ @@l q4 3@ AE A
4 A1 M #1 5 S oagen A1 ovam
& ¥ g v A ar e fEoow iy aifos
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FTEAT & | 47 W1 &y ITET £99 AT
#Fiforor A1 7 fF SwRT W@ wgm & &
ARAT AATAAT AT ATE AT gET AT | F
A qFF W AETA T Y 4 ¥ T UaAlg
F oama T faEmEe & oy, woem R
A UF UAT qUEAT AW G NET §
AT A% & S ¥ 4 gon 2 A7 fow
vFgEAq whyd fafredr & uw foame §
ATt { WY AR FOATAN WS FET
fe ma &1 mm gm & oam amar g
SR g T1 A9 & w@ wegen A qer
AFIHATE 7 gt & HWik TR g H
FzAfaadl #fr oA FT g9Ere B
A7 I AT T F g g e g s e
e At f| eger &1 qeE aTT feat s
AR WA I fergord At g ST )
AE AT 1965 FT THTHT T 77 (F 79T § 07
TEHT T g1 81 of %Y fargerm &7 vF
TN gt | A7 A7 AT o e & Sy 47
A7 afTeze 319 A8 A1 7 ) 99 79 72T 08
a1 za7 a7 T@r & qifsears sfam & d@iex
=To FIATENA F1 7 Tafww 4y B fergemra &
I F1 ST FEA A FeA T W7 A
fen s 1 ot #E gFET @ a7 4
fergerty o% gferg &0 7@ &, #gr 97 A%
qfew wamar wF g, wwfaw fergram &1 3w
iR i witer 7271 fwar wmer rfem ) wfa
ZH AT FFT F 9 A F7 g | §
IR g f% AR goreT T 2, wieam sy
T AT T0E § 7E | T A8 FIEEee vE g
mfFeA 7 a w" qEitas #7 gw-aA 97
gr ataw faednT o faar foeml g ate e
v arAr & Far Brat v a7 | o T17 F#77 Ao
FTFHTL F ATHA 7 AT | AR F2T 7 47 {6 @y
ax FISNT FT AVGAF 3, T I 7 fgrgeard #1
757 ag 8 7 & 1 Fevgera wfamrar w9
% WTT AR A W ¥ | IF [TARANT FT A7
T L AT AT I T Fgd 17 a1 (% fgrgean
¥ WAAATAT % HTT FGT 1 aqT fFAT A1 @I
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¥ ) SAFT uTAA 9Y Fe fear o7 @ g,
FIE AT X & # GATE FIH S T A A7
AT q37 ¢ T F ety qa A@T FX AT
@ &A@ &7 FereqT a7 9T F%E F
ATHA ATAT ST I7 T% TOHETA 89 g3 | g
# YT qew1 F 97 (aqegas i1 Atz A3
A ATy TREW AT #39 & fau |5 gu o
T2 F FET fF AT AT wOEr AW @
FfAT | SE G gl gue §99 g8 1
W ATEr AT T wmE # AT g1 afe
wy qREA 7 o#Er R oagr av FIFHIT
woare ¥ w1 ai g fegerT & que-
AT & AT ET AT AE AT ug wE
TR R ST AW AR 9 AT aHT A0
g & fgew ¥ ®OR gn @w & A
fergemar &7 21 & g foemy & 1 9% 9
dm WEAT W oard qBr % | W wegAv
O AR w & fF @ ogm o Aot
aEie # 3EW w5 Al aEA F A
=7 g1 & maw Fe g 5 i feegearmt
z o fsm anh & 57 am &7 YW AT
# % e fagea F areE aw & fer
@ gar fam & zeae wE P4 g gu
g, & 9T W T FAT  omEr T
g1 # fgrgeAmt g At FrvRie AT femgmm
FT WIAST 2O (AT AHAT & 1| FH TAR!
fraz &7 | wg AR THE FWA A FL AN
TAF] M A AAT 4 gW W o&4ic F
fergeara &Y wEARE & TET] A @ F
Ser T fgrgeAtd & SEAEEl AT e
g, & g qwg @ femdTd & Mg Fg TF5AT
z fr fergeT & EAEED R TV AW A
grndr & AT A WIS ¥ Arg F 9@
o owedr faedt @ AT | R ) I
o WAEE 9T g FOTE 99 QI AVE
¥ omywiEr 20 FEm 9% ST AR W 8 A
37 &M F AT w07 I g S fgegEa
F vETEAT F1 @A TG Aeq g oA
F TERHEE STET YEEAT FL VG @ |
zAFT AN Tg gH1 fF 7R W Uw mea’
g w5 R iffwE SHnEm & §se

-
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1 qag? P s oAz s fAeTed
T IO o | IHHT AT AR gAT R OAE
feoiegea arm fFaT T s ag #ET T
fe gz fag s foeTmm dw &1 @] 2o
®AT YEATT WY TR WegedT Ff T
aw fray sa W oF whr fEwEgaR 8
ma 7 oFer fw S feAredmR s wegedr
M FYA & GAAT 07 SR ZH JAAH
F46I | R faw o fededsm G fear mr
ag Gay ot foa® £ g arg A8 oft ar 77
Ffay AT &1 | I Avg & w7 wegedl
¥ 37 fogmws #1 a9 fowr ) fedlr S
47 wrzw, AR fafew &7z ¥ wenr @owW
FNOTTHT AT F 1 WT TH AT 9 AR
FX fF ATY MEEr A BT WW Hegedl,
AT gFAT AT 9w fafreew & eefwam
A OAWAAT AT E, Tw QX " AFAA
% EAF T H OAAFT AT ATZAT 7|
faem st gvx qwfAw ¥ osAAr VAT @z
2 fr wifeam frea & faam fad
FTRX & A9a 92 47 FF FL T A/ T
g gegEer G§ drsw A1 feegema A1 SET
¥ vmr gAr ¥ oAy fRT amm o o megen
feft A7z & ot Fg9 FTA FT qA17 ARG
%, 7 fegrm o1 wEeEE W faAdr as-
9T T AT F | O3A AR § U weEgen &
mA FweEl e AT #H F g &
arva ova Wi {EfAR geRr §oseAe
v w71 A% f% s &9 gifaq & &0
ﬁfﬁmmw%ﬂrwfrﬁfm
F7AT 721 F 5 SR gaemg o zifaer Pear
Ei-

e C O

Tegedl H Og gEeEaT
UM Z AT IR IEART 9T g fee
T

# ., A ag T Z, 417 92 5 away
ﬁrﬁﬁ%ﬁ'wmﬁ%mraﬁ g
qGeAl F AT AL, NF AT Y gfed-
AT R TRATET K ST wEE R
ZATC Z1A H UF agA AT Zval frEe war

il

[13 MAR

1975] to Stute of Jammu

and Kashmir

¢ mva gmfer ol 7 #fmmwr?“r
T  fergrema &1 mgETlAw FvT AT
wwfed w9 § 9 wEEE & VE 8
OR, INF, FT I W O arfEeArs wO°
qifFaTy & AT FH @ Al € A2 agA W
A% W AWMl % ATHT IJ-AFIT &0 A% ¥
wfFe ® (e feER 1 owEdr wmar
zifga g1 @rn & ar fear feer w1 &S
sfemre Afes w99 &1 F1E IEISA 2,
By wE ATT AT ED Z ) WA Zrer Wowy
F7 FU R WAl FAL WIgT ¥ oATiaw
F FT FeT g9T AT 39V I T BT a7,
fm a7z & =0 f&d 93, 99 a7 &@w
e WEHL G 97 qEfear wiaw ) 0,
FAT I9F AT GAF gAT, W fw
AE X @A g FAT AT &7 q1df
%wva‘rawm&wwmafrm@
7 OWI g fﬁ”iﬂ‘q"ﬂ?ﬁfﬁm’?nﬂ'{
qEZ ATEA FT ﬂawwﬂgrfmﬁwa‘ﬁ
fergrma & fams wiferra & weermraT
¥ qAHTA &3 F#X @ qArevA dAT avE
fggeata &1 azam v w1 a7 A,
o &1 gferm &, @m #7 qafw gfaw
¥, fergeA@ 1 FR A A
Ty
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F ooy

A,

AT s I g, W oAm G
FgeAl &1 gITAAT 97 foegama #7 afar
q IAY TIAE AL, FAF JFAET 77, 3%
gifasa ot IqEd 5 w3 o T
Wa'q,axm;rfam#rgrm’srrw:
ug HegedAT [T, H—"Q'T ET:TFTT T FF9 fae-
T F AGTEHA A KSR ST qa9r ;q:—r
AT | BE A A 2 fEeprAm #7 aweny
e afeamt o7 g2 7 e A awy
Fr wata, Ffme uz 41 5 w7 T
amfwaq’rawﬁ'maqﬁwm
ﬁzrarqutrat:rf?w?mwﬁ,
FIAIT OHY Fromm= oft 21 amaT gefon
ixiznarqm‘ragtrrmr%ﬁ:mﬁk—rm
TE W ag-aT AW AT wm a7 fa dzraTt
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[t Hgraz 2T ]
1 fegrama & mfvr g afem i W
FTGHTY qIFFEAT § A &1 q1 27 IAR!
TTHEAT UHE TEl ANST ALFA THH AR
9T Hegedll T{AET 7 dFgAfesw & fav, 37N
T ATAGY § TAGIAT  AZE, HIAT AT,
HYATT JA FATH AATE, TR wEAE PRETE &
qrv fgea foan o7 s ag ey $rag 0w §a7
&1 o B BT B & AT & Foere Ay Fomaa
Fr @t g (gt IR TR 6,
gt A fRe Freee & afer &1 fF 3
oTfREAT &7 Z A9 ¥ ®IE § T /0 A% IAA
<reefT ¥ ag A9 gE F AT F aEresn
7 TETdE ATH UAAOA AL (FaAv 1 AT 47
a6 A& o1, AR AT T8 F UL OiFeam
WNyder F#9 & foav qataw qarfas & fgaer
¥ wge W w21 A7 Afe za% ataqg a9 A
T ATRA ¥ FIIHIT FT TAZE FAT |
) (Time bell rings)

=Y ow WZAT ¥ AL A7 A097 ZAT faAv B
& dar-dar gur AEr-AEr e and faw
% 739 I argar Far 1 7 wrawfafaes
HTER #1 AT K@ WIEEAr ATgT dy @ Ay
AEATTFATZ AT g WL T2 ST AwAAT AT
72 I NI FT IIACAFT T4 & A1 42 FgA
2 f 1w WEl AT argAfafrey agEy @
FTd AL FTAT AT B, 72 UGAT AAAFT FAT
ATEET & | AR AR B, G T F B
ar afaet gferdra g a Araera @t
Tq A% T HlaEe F 7T A TG
2 N, 97 AT AT AESAT FU ¥ A FAA
@ fom fF ST A7 wE owew ow R
fad T & owerEr o) qdwr i@
e fFaT ST wEAT R, WHAd 9T
F afvd & Fw WA AW A E, I
FFT AT BIE AAAAT  HET AET F@T |
gt il wgat Ov gad 399 AwEEt
Ta frar AfFa s oGt 17 &, 1953 F AT S
T d7T g7, I OV AR 7 SEq AT
Fa ga AEE AT i | gas ot § anaiar
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o 1 wsfr ¥ e & forwert wfvdez & A
# | frr seiiee zardy s mifet &1 aees
& f¥ 20 7T e sferarsm &, T1F HgEA
A WL AF A qIE A g, aHAR W@
TR T FCAT 15T & 1WA g F qEd
HIZAM  FFAT qWAT & | ZH ATEA F FTE
A AT ZAI FIHAT ¥ A W, 0E §

BT FR AN WHIAA AT KN

g AR W =vErsT EG)
el & 71 gar § S Fzawr  EEr,
faagatom st dmafasa &1 aaefm w27 g
et geAemd wa 9T A Fr AR
AT F1E IAFT T & o A 9@y &0 wafay
state fecdt Fa7dq Awgm, & 7w ¥ 77 HIEA-
7 e (TR H A awgAr dar
FIT HT AW FA, F gERAT 7 fF AT 3w
AT & a1 I7 A0 & Agq ¥ ag 919 A7F
CURER IR

A

F T WA { FATET T3 A7 737 AZAT )
§ fas 7z o Fva7 A1ATE fF 9T g
W Fo W A AFZWE AT 55
Hr iR A AT IR, S AR A A FT T
FEr AT g, AfFw & 3% A% ww G g
A ZATC qEF TP qEF ¥R A AT
WA 4 & —

frramem st afzradr 7,
3T F1 T FAT TE, AT AGT A

TG AT TR A, F95 37 F1 3767 £ Ty
AT AT FAT & AT &, 5 7 AR 197 # |
ora et forem 1 wtstiors aei @< % g
AATT 21 § | FIHTC FT J wmagwTes frear
& IEN AW TET WEEH I W ¥ AR IR0
AE gt 7T g f g aete ek § A
TR 31 T% E W afad 3 &t Sl
Al @Y § = 3% AgEs i} T gege
#T agl Ade war wr dfgaa 5 oov g 2

wE ¥eqe : A wTww w27
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st qgtaz Q| adiw . 9ig ai wrsw 1947 when the armed tribesmen of Pakis-

Fle, 9T a1 TreT FEA, WA A AT | tan crossed into the valley of Kashmir and

- A e i knocked at the gates of Srinagar. Sir, it
R UAREE I U A I 'was then that the people’s representatives

fxa st AT, H A WS & AR g [ of Kashmir asked for assistance from India
WH W N ¥ agd @ § % oqeE and | and it was under the piessure of the peo-

- N L. le*s representatives of Kashmir that Kash-
A WA F1 W faq A g fag | P o [CPrESCmiutives i
mir acceded to India, to this country, on

T Aed g 9A9 FH (e AT A€ | the 26th October, 1947. It was accepted
TR 9T AR X A g o wge-mey, F#% | on the 27th October. Sir, in the face of

= WYY Se-g@r g vEAT 7 W AR that ~uggless.xon. in the face. of all th_e ma-
N h rauding that took place in Kashmir we

A g8 el & wrg #39 9RA E | went to the Security Council and comp-
fergemm & @i qaaAt T8 797 § fgsger | laied that we had been aggressed against,

arew frfrex & 916 2 iﬁ'(E?i'Eh:T'{fT — that aggression had been committed against
) ) India. But, unfortunately, the Kashmir

TR & P qa € W e A fr issue got lost in the power politics of the
& 7 a1 & WA, TRATHE AAR T AT | United Nations Security Council, and 1 think
a8t 2 1 iy A5 7 @<ar et T & & 72 g | ubless the House recalls the history of the

) N Kashmir problem in the last two decades
5 WEﬁ'ﬁT £l
# e wm e &1, 3 A & T and unless we keep that context in view,

dz &t w7 f fegrgem W aifF=TT & @7 | the struggle of the last 27 years we will

SUFATE 21 9, a1 ¢ F9AT a1 % qv7 #y70 | not be able to appreciate the full magni-
S — o e e s T glici; of what has happened in the last few

A T UF AT E AT A9 AF A o
feremm &7 g @qg A A A% qaEd Sir, Kashmir has symbolised something;
3 e - ) ;g . ‘it has stood for something. The struggle

. N . ,of the peoplec of India and the people of
THEEAT F 7 FEIE AT HIT G FAT ! Kashmir has represented something. What

¥ 2 wdy awg ¢ 5 ww 39 aurendy 5 | is that ? Tt is the principle that religion

- an N is not the basis of State, that all are equal
FAAT FRLT & @ e ‘J citizens before the State, that this coucxlatry
‘ is firmly committed to a policy of equality

of all religions, of language groups, of
| minorities and that there shall not be any

. i discrimination on the ground of race. creed
DR. VIDYA PRAKASH DUTT (No- ar colour or caste. Sir, this is what Kash-

minated) : Mr. Deputy Chairman, Sir, it i mir has represented, what the struggle in
often falls to my lot to be called upon 0 | yoohmir has symbolised. and 1 think this
:P?ag at a “'m.e when we ha’vel/ already | accord vindicates the stand that India has
axed your patience a great deal. taken in the last thirty years, 1 do feel
MR. DEPUTY CHAIRMAN : I hope | sur.prtised, fMF' Deputy] Chz;lrman, at the
you will take less time (atutu ¢ of some people who arc on the
. . jone hand all the time spreading distrust
and suspicion about certain communities
PR~ VYH_)YA PRAKASH DI.JTTf The | in the country and vet in the loudest voice
Prime Minister has also been listening for | of loyalty are asking for standards of ex-
many hours yesterfjay and today and I | pression of speech and words which they
would ask for the indulgence of the House | 45 not ask others.
to expound my viewpoint for a few mi-
nutes. If you will forgive me, I would like ;|  Also Kashmir represents the basic vita-
to take the House back to 22nd October, lity of our political life. This was one

# IT TR H A AT g AT A=A

g1l
o -
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[Dr. Vudya Prukash Dutt]
principle that we fought for in the lasti
three decades. The second principle that
we have been fighting for has also been
borne out of our own experience. In the
infancy of our independence we learnt that
whenever you had given chance to foreign
powers 10 interfere they came with their
own objects and aims in mind and, there-
fore, foreign intervention and foreign inter-
ference must be kept out of the sub-conti-
nent, must be kept out of India, must be
kept out of Kashmir. Yet at the same
time I need not remind the House that
for the last 27 years there have been per-
sistent efforts to interfere from outside.
The effort of all of them was to upset all
thet has happened since 26th  October,
1947, to sidetrack the issue, to reopen the
entire issde, to detach Kashmir from India
and 1o mahe a gift of it to Pakistan. From
Graham and Dixon to all those who came
hege under one banner or another the
eflort of all these was the same, namely,
to confuse the right and the wrong, prin-
ciple and paqlitics, aggression and the ag-
gressor. Sir, I submit that through these
acts the internationalisation of the Kashmir
issue was virtually ended. By this accord
a body blow has been dealt to all those
forces whose wish only was to help Pakis-
tan and hurt India. To-day Mr. Bhutto
is the most embarrassed, the most discom-
fited person. And to-day it is all his
friends who are upset.

Sir, what has really been given up, or
what is there whach was not there before
and which has created a certain measuc
of doubt and uncertainty in the minds of
some friends ? Article 370, review of the
laws passed, by the Kashmir Assembly de-
pendent upon Presidential assent and the
Khitab of Wazir-e-Azam or whatever you
call it. Now, perpetuation of article 370
is an act of faith by us, by the peaple of!
India, towards the people of Kashmir. It
is an act of faith that we will not do anv-
thing to change it so that thev feel secure.
The world is never static. It is for the
people of Kashmir to decide how they want
to use article 370 and when they would

like to bring about any change. We have
left it to the people of Kashmir to decide. |

SABHAI to State of Jammu 188
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So far as the review of the laws by the
Kashmir Assembly is concerned, I think it
is quite obvious that no law can be revised
without the assent of the President, which
means, without the assent of the Govern-
ment of India; which means the Central
Government will continue to be responsible
for all this. Now, I do not know how
much difference is made by calling some-
body Wazir-e-Azam or Wazir-e-Ala. All I
would like to say is :

T A1 gwg A a5y &t @ 2 g I
#F¢ ot am fomr w0
But, Sir, in return for these concessions,
an influential body of opinion within the
State of Jamumu and Kashmir, a person of
the stature of Sheikh Abdullah and other
persons who have represented the character
of that State have come back into the
national mainstream, have come back to
help cement the unity of this country. We
have to see whether this gain is offset by
any so-called concessions that have becn
made. 1 had listeped with great attention
to my esteemed colleague, Mr. Prakash Vir
Shastri whose normal sweet reasonableness
is often blunted by the rigidity of his party.
He quoted from earlier statements of
Sheikh Saheb. He quoted from some of
the statements that the Government of
India had made at that peiiod. He quoted
the fact of Sheikh Siaheb meeting Chou Ea-
lai, Sheikh Saheb meeting Palistani leadets
and some of the statements that were made
at that time. Sir, 1 would like to submit
that if you compare those statements with
the magnitude of change that has taken
place today, you can understand the im-
plication, the welcome implication, of the
accord. I say, it is precisely for this
tremendons shift of opinion that has taken
place, this tremendous change in the out-
look of the people that has taken place,
that we should welcome this accord.

Sir, he also said that Maharaja Hari
Singh did not trust Sheikh Abdullah. Now,
Maharaja Hari Singh did not exactly cover
himself with glory in this whcle issue, if
} may put it very mildly. 1 think, Sir,
much of the trouble arose because of the
dithering of Maharaja Hari Singh, not

-
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because of the dithering of Sheikh Ab-
dullah. In fact, Sheikh Suheb was quite
clear as to what should have been done.

But it was because of the dithering of |

Mauharaja Haii Singh, his own  peculial
personal politics that he was playing, that

this issue became so involved and |

complicated. 1 still renember—

3.00 p.M. I was a young lad at that time,

but I cannot forget i—that it

was Maharaja Hwi Singh’s bayo-

nets that prevented Pandit JYawaharlal

Nehru from going to Jammu and Kushmir,

e was stopped at the borders by Maha-

raju Hari Singh’s bayonets. Theietore, |

would not call Maharaja Hari Singh as a
paragon of virtue and integiity.

1 think Chanakya was also quoted.

Chanakya was a political strategist and the

function of a political strategist is to take

[13 MAR. 1975]
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ip issue. It hus been my firm belief

that the (Wuie of Jammu and Kashmir
lies with India because of the common
ideals that we share.

Again he has «aid :

The country is passing through a crit-
cal period and it is all the more neces-
sary tor all of us who cherish the ideals
ol democracy. secularism and socialism
to strengthen vour hands. . .

i This is from a letter he has addressed to
our Prime Minister.

it is in this spirit thut T am offering mv

tl
| .« . as the leader of the nation and
} whole-hearted co-operation.

He has also said :

into account the entire balance of politi-[

cal forces at a particular time. what helps | Basically the agreement re-establishes
you, what hinders you in your way, \VhO; the trust and confidence born out of
are your friends. who are not your friends, | shared ideals and common  objectives
what will advance the cause of the coun-| Wwhich were there all through . . .

try and what will not. After vou take the {

entire balance of forces in this countrv | In fact in another statement only yester-
mto account, you have to judge this accord | day, he said :

and then 1 am sure Chanakya will have |

a very different opinion about this accord,
the strategist that Chanakya was. Chanakya
would have regarded this as basically a
targe political issue. Look at it with all
the dimensions, all the balance of forces
and then come to the conclusion.

Some doubt has been expressed about
what Sheikh Abdullah might do in the
tuture. Future, of course, nobody can
give any guarantee. Nobody can  give
any guarantee about what one will do in
future. Can there be any guarantee what
I will do or these gentlemen will do in
future ? Who can give a guarantee ? Sir,
[ will not take much of your time by
reading out what Sheikh Abdullah has
said in many of his statements. But I
will read out two of his statements which
are relevant. He says:

The accession of the State of Jammu
and Kashmir to India is not a matter

What is Mr. Bhutto's protest about ?
Was this not wholly our internal affair—
how we sort out our past misunder-
standing and estrangement with Central
leaders, and how we fashion our rela-
tionship with the Indian Union ? What
locus standi has Pakistan or Mr.
Bhutto ?

Therefore, T would say, we have to take
note of the fact that today tenmsion has
peen completely de-fused in Kashmir and
that Kashmir is peace in itself. I think
this has advanced the cause of this coun-
try and the people of Kashmir.
I would submit that to my mind, if there
s any danger to India or if there will be
any danger to India, that danger will come
from the spirit of intolerance, from the
spirit of passion, prejudice and hatred
some people have been spreading in this
country
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SHRI SUBRAMANIAN
nominated members should
this.

DR. VIDYA PRAKASH DUTT : Why
do you think that this is directed to you ?
This shows there is some guilty consclence.

MR. DEPUTY CHAIRMAN : You had
your say, Shri Swamy,

DR. VIDYA PRAKASH DUTT:
Now, Sir,. I say that the unily of this
country is not threatened by the people
who would come into the national mains-
trcam, but it will be threatened by the peo-
ple who do not show any concern for the
peculiar characteristics of this country, for
the fact that this country is a vast land
with diverse people, with unique characte-
ristics, and it is only through absorbing all
of them into the national mainstream,
whether they are Hindus or Muslims or
Sikhs or whether they are the people living
in areas as far as the Andamans or in
Kashmir, that we can make any progress.
t is only through absorbing all of them
into the national mainstream that this
country (Time bell rings) will  advance
But, unfortunately—I repeat is—unfortu-
nately, danger is coming only from the
climate of prejudice and hatred that 1s
" being spread in this country, especially
the climate of intolerance, the most specific
example of which is that you are not
prepared to listen to what the other per-
son is saying and you are not prepared
even to grant him the right of free speech.
You say that you believe in free speech,
but you are not prepared to grant the
other man the right of free speech. 1 say
that this climate, this climate of into-
ferance, which 15 being created in this
country, is dangerous to this country and
the strength of this country lies in its
tolerance, in its recognition of these pecu-
liar characteristics and in its capacity to
absorb all these peoples in the far-flung
areas.

MR. DEPUTY CHAIRMAN :
will have to wind up now.
DR. VIDYA PRAKASH DUTT

Finally, Sir, 1 would like to say that |
there can be difficulties in the future and

SWAMY : All 1
speak  like !
|

You

[RAJYA SABHA]
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nobody can say that there can be no
difficulties at all. And, Sir, there are
people who can create tensions and there
are even now people who are creating
tensions and these tensions can come from
abroad and these tensions can be created
fiom inside the country. But 1 welcome
the aceord because I think that this ad-
vances the basic objective.that the people
of India and the people of Kashmir have
and that is the objective of building up
of a secular, progressive, democratic and
socialist country and that is why I wel-
come this accord and not because I think
thay all the problems that are there can
be solved or will be solved.

Sir, T would like to say that Sheikh
Abdullah and his colleagues have struck
a right earnest note from the very beginn-
ing, from the beginning of the constitution
of the Government, the new Government,
in Kashmir. A right earnest note has
been struck by them and we would like
to offer him ali our good wishes for the
successful accomplishment of the objec-
tive which is common, the objective being
to lift the people from poverty, whether it
is in Kashmir or in any other part of the
country, to eliminate poverty altogether.
from this country and to bring about a
socio-cconomtc transformation. Thank you,
Sir.

SHRI MOHAN SINGH (Punjab) : Mr.
Deputy  Chairman, Sir, I welcome and
futly support the new change that has been
biought about in Jammu and Kashmir by
our Government under the bold and far-
sighted leadership of our Prime Minister.
[n fact, such a change was Jong overdue.
[n my opinion, Sir, it will further streng-
then the unity and integrity of our country
by removing certain misgivings from the
minds of a certain section of our people.
{t has vindicated the stand taken by us in
the "UN and also it has given a slap on
the faces of those of our neighbours who
arc determined fo do mischief to us usiag
Kashmir as a pretext and a target of their
evil designs.
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Sir, revolutions and great changes cannot
be brought about by the whims and
fancies of any individual, however great
hc may be.

A pressing necessity for a certain change
is always blindly operating, and when the
objective conditions for that change mature,
the change must" come. I congratulate
our Prime Minister and also Sheikh Abdul-
lahji for seeing that necessity and then
taking certain practical steps which have
resulted in this agreement. I also thank
Sardar Swaran Singhji, Shri Parthasarathy-
ji, Shri Afzal Begii and others, who
worked patiently and assiduously to find a
solution of this delicate problem. Kashmir
Accord is an achievement of historical
importance. Future course of events will
amply justify our hopes and aspirations.

Sheikh Abdulla has reappeared on the
political scene of Jammu and Kashmir
and our country after a lapse of a long
period of 22 years. As we all know,
time is always on the move and during
this long time of nearly a quarter of a
century many things happened and many
changes took place. When the objective
conditions and circumstances around us
change, men must change, if they want
to survive and move along with the on-
ward march of time, Sheikh Abdullah be-
ing no exception.

~ 1 am sure the happenings across the
border in Pakistan, particularly those
terrible events which led to the creation
of Bangla Desh, must have shaken the
Sheikh terribly and prompted him to take
a more realistic and practical line of
aclion which has resulted in this accord.
I am glad that something good has hap-
pened. We must, instead of criticizing it,
welcome it, support it and see how it
works. Kashmir was, is and will remain
an integral part of our country. ..
(Interruptions). Whatever has happened
has happened within the framework of
our Constitution.

1 RSS/75—7
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Mr. Deputy Chairman, Sir, Mr. Bhutto's
reaction to this change must serve us as u
good barometer to see the correctness of
our action. Mr. Bhutto’s successful visit to
the USA, resulting in the resumption of
supply of arms to that country, had puffed
up his vanity like a balloon. But this
Kashmir accord has punctured that balloon
very seriously and he is cut to his proper
size. He is now sulking and behaving
like an angry and frustrated man. He
is emitting lot of smoke, spitting fire, but
shedding no light, nor is he trying to see
light anywhere else. He is more concerned
about Kashmir than the people of Kashmir
themselves. If he is a genuine well-
wisher of Pakistan, he has a lot to do in his
own country. We all know what is happen-
ing there, particularly in the North-West
Frontier  Province and Baluchistan. By
raising the bogey of Kashmir once again
and by flooding his country with arma-
ments, he is trying to divert the attgntion
of his people from the domestic problems.
His resort to ‘hartal’ clearly indicates that
this 20th century’s self-appointed /Messiah
and Ceasar of Pakistan has lost the balance
of his mind. 1 fully endorse what Presi-
dent Daud of Afghanistan said about him
yesterday at Chandigarh.

He has singled him out as one man in
this sub-continent who is deterniined to see
that peace is not established here.

I congratulate our Government on the
selection of the most opportune time for
the official announcement of this accord.
(Interruptions). 1t has synchronised well
and befittingly with the lifting of the ban
by the US.A. on the supply of arms to
Pokistan and also it has come at a time
when our Russian friends were visiting our
country. Their stand has been very very
correct throughoyt.

Mr. Deputy Chairman, Sir, a lot of
unnecessary hoo-haa has been created on
certain minor issucs. We must know that
when our differences are genuinely desired
to be resolved, talks are always held in a
spirit of give-und-take. A lot of noise has
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been raised regarding the  proposed
designation of the Chief Minister of Jammu
and Kashmir as Wazir-e-Azam. In my
opinion, there is only one person in our

country who should object and show
resentment to this change. That person
is our worthy Prime Minister. If she has

accepted everything gracefully and in a
spirit of cordiality and generosity in the
larger interest of our country, when I fail
to understand, why such a noise and dust
should be raised by those whom history
and destiny is never going to honour with
the favour of getting the
Prime Minister. Their position will never
be awkward. (Interruptions) Please have
patience. In my opinion, every Chief
Minister is a sort of Wazir-e-Azam of his
State, but only within his State. It is a
sort of dignified and a little puffed-up
translation of the words “Chief Minister”.
{t may satisfy the vanity of anyone but
does not do harm to anyone and nor does
it change the basic reality in the country.
(Time bell rings) If a person adopts the
title of Shah Jahan or Shahanshah-e-Alam,
he does not become the emperor of the
whole world by adopting such titles. When
we were having negotiations, some harm-
less concessions had o be made. The
main thing is that the basic reality remains
the same and unchanged and the Cenire
retains full powers to deal with cessionists,
disruptionists or subversionists and we
should be happy about the fact that Kash-
mir’s accession to India is absolutely com-
lete, final and irrevocable. This is the
main thing.

We should be happy that a great free-
dom fighter has joined the mainstream of
our struggle to rebuild a new and strong
India. It i3 a positive step  which has
stiengthened the secular and democratic
forces of our country. Tt is a positive
step which has made the long-advertised
Piebiscite Front irrelevant overnight. It is
a positive step which has unnerved the
rulers of Pakistan, fearing its reaction in
the illegally occupied Kashmir with them.

Now, the main thing is not the text of
the accord but the spirit in which it is
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{going to be worked out. Those who
worked out the details of this agreement
ate wise men of great vision and in no
way less patriotic than those who are criti-
cizing them today. But we must know
that partriotism and political wisdom are
not always the one and the same thing.
If we want to win the confidence of anyone,
the best way is to huve confidence in him.
We have taken a great historic step. Let
us go ahead gracefully with the same
spirit in which we have worked out that
thing. I would like to appeal to my

chair of the |

friends who are objecting to my words
that just for a change, it would be a good
thing if they join wus in this thing. You
have so many things to oppose us. In this
thing, at least, you join us so that we can
unanimously support this agreement. Mr.
Deputy Chairman, Sir, T must say that
it is the beginning of a great era in Jammu
and Kashmir. Sheikh Abdullah has under
taken a very great responsibility. We
must give him full support and wish
Sheikh Saheb and people of Kashmir a
great success in their future, .

Prof. Rasheeduddin Khan (Nominated) :
Actually, Mr. Deputy Chairman, Sir, as
one who has to be the last speaker in a
House which has almost debated all as-
pects which are positive and negative, I
might as well recite a couplet which might
sum up, at least, the sentiments which I
have in my mind :

Sgret wAfEt ¥ feni & sigfwad |,
Faqaret A faaa? gz @ asenr 79
(Interruption)

The great virtue of Urdu poetry, Mr.
Deputy Chairman, is that there have always
been several versions even of Mirza
Ghalib. And if there are two versions of
Igbal, T can understand. Sir, I do not
have to say anything more except to
emphasize two aspects of this. What has
happened by the agreement of 24th Feb-
ruary, 1975 is a historic event for several
reasons among which are, that we are
building a federal polity in which people

belonging to diverse religions with different
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ethnic background and  historical expe-
riences are emerging into a state of ter-
ritorial integrity, which is now a polity of
continental size the people are the second
largest in the world—in which the federal
polity is being worked within the frame-
work of a parliamentary system, in which
dissent is being recognised as one of the
articles of faith. Tt is not always easy to
see that different parts of the country have
an integral part in the working of the
system. Kashmir is important for several
reasons, one among which is that it is a
frontier State, it is a State which probably
has suffered because of the mischievous
dectrine  of paramountcy. When Lord
Reading was asked to define ‘paramountcy’
in the famous controversy with the Nizam
of Hyderabad, he could only say, almost
like the Biblical, mythological axiom. I
am what I am,” that paramountcy is para-
mountcy. And the lapse of paramountcy
on 15th August, 1947 had led to several
confusions among which was the fact that
the State of Jammu and Kashmir which
was simultaneously contiguous to the then
Dominion of Pakistan and the then Domi-
nrion of India was really put to the test.
As has been already emphasized, the fact
of the struggle of the people of Kashmir
is the fact of the struggle of the people of
India which is the struggle for a positive
polity, based on the principle of secularism,
the principle of corporate and composite
living and the principle of democracy.
That people have gone wrong here and
there is understandable. Neither any
axiom from Chanakya nor any oft-quoted
remark from Machiavelli will be able to
shift the main focus of our contemporary
polity and our contemporary polity de-
mands understanding. Democracy alone
gives understanding. Is it applicable with-
in the framework of an autocratic system,
within the framework of an aristocratic
system, and within the framework of an
oligarchy to give full credit to all
the obscurantist formulations sophisticated
by the allegiance of a language as is exem-
plified either in the Shastras or the princi-
ples of Machiavelli ? Tt is not applicable.
What is applicable is this. How do we
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build a people who have been robbed of
the identity by a mixture of conspiracy
of obscurantism, feudalism and imperial
exploitation. We have suffered for hund-
reds of years because of a conspiracy of
circumstances. On the 15th August, 1947,
a significant thing has happened. On the
15th August, 1947, the people of India
have attempted to give a sovereign polity to
themselves. In the history of this Asian
land, which is one of the continuing civili-
sations, a sovereign polity was built on the
consent of the governed. It is its weak-
ncsses, it is its problems and the problems
are aggravated because you have on the
one side people like those in Mizoram and
Nagaland; on the other side you have got
the people of Kashmir, which again is a
macro-agglomeration of people of Balu-
chistan, Ladukh, Kishtwar, Doda, Kashmir
valley and Jammu. This State which has
been built on the basis of an Instrument
of Accession—Instrument of Accession
which was itself the contrivance of Imper-
ial jurisprudence—is an act of faith. We
are only 27 years old. Therefore, if the
past of certain leaders is overlooked, if an
attempt is made with confidence and trust
and if an attempt is made with vision, we
can march ahead. Let us not take a par-
tisan view. 1 am afraid, partisan view has
vitiated our polity. There is reason to
evolve a national consensus on certain
fundamentals of national polity, on certain
fundamentals of internal polity and our
external communique. Is it possible to
overlook M. Deputy Chairman, the angu-
larties of the contemporary elite of Pakis-
tan vis-a-vis the problem of Kashmir even
after the Simla Agreement ? Is it possible
to overlook the operations of multi-nation-
als in conjunction with intelligence agencies
which T need not mention ? TIs it possible
to overlook the entire process of destabili-
sation of the regime ? Many in the out-
side world are not happy and if the internal
forces of disruption are also not kept under
check, it may lead us nowhere. If a person
of heroic courage, who has played his
own remarkable part in this struggle for
the freedom of this country, has been
again inducted into the mainstream of

AN
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national life, this is an occasion for acco-
lade of the Prime Minister and the ruling
party and all those who took part rather
than be small-hearted and withdrawn, The
vision of India is a broad vision. The
vision of India is not meanness of approach
and narrowness of heart. [t has the
understanding of the dynamic of the whole
situation and the situation is this. Sheikh
Abdullah is not only a leader of Kashmir,
he is a leader of India; India which has
struggled against feudalism, obscurantism
and imperialism.

A certain agreement has been arrived
at by a party which could have been in
power. It is an act of grace ot that party
because it had denied to itself the right
to have its Chief Minister from among its
own members and says that it recognises
a man, although not a member of the party
formally, but still accepts him for his
patriotism and his gesture of goodwill.

These are the aspects which should be
kept in mind.

As a matter of fact, all my wonderful
friends have deprived me of the op-
purtunity of scoring debating points.
I have spent many man-hours pre-
paring on the legal aspect, frame-
work and all that and I think what T
should have done had I been wiser was
to abstain from the House. Actually my
name was called and all of a sudden T have
to rush and make my speech which 1
cannot do.

I am also happy because it is the hall-
mark of Parliamentary system that there
are aspects, ideas which are shared with
the illustrious exception of  youthful
impetuosity. Qtherwise people are under-
standing on this. Here is an example of a
graceful leader, Prakash Vir Shastri with
whom I do not agree on his assumption
but whom I respect because he has been
able to muster the argument with logic
and reason even if the major premise was
irrational. But my young friend, the
Professor, I do not know and I would
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like to hold myself back from saying it...
It is important to understand' that nomi-
nated Members have been in and out
attacked. 1 would not like to defend my-
self but I will say that probably people are
nominated to the Upper House partly
because it is a functional principle and
also at least because those who have got
the responsibility of nomination have some
confidence in the impartiality of judgement.
Vagaries of electoial verdict sometimes
make it possible for dubious personalities
to enter the House. But nomination is an
act of discretion which, even if it goes
wrong, can go wrong only by degrees but
ncver in kind. Let us not attack each
other.

Having spoken almost continuously to
an audience which is usually appreciative,
which respects age, wisdom and experience,
I am somewhat uneusy to speak in a House
like this when one has focussed attention
on a whole spectrum with the agonising
stare of the Chairman whose eyes are on
the movement of the watch rather than
on the articulation of the Member. What
else can I say except end up as I started,
with an Urdu couplet ? Let the great
respected leader Sheikh Mohammed Ab-
dullah and particularly my friend, Mr.
Afzal Beg remember that this accord has
been done with a hope and faith. Let
heope and faith be also reflected in their
nctivities in Jammu and Kashmir.

a1 afw A1 wfgear & aw & sga w7,
TIH 3 T FTCE [T T 7 |

e F37 9%

SHRI D. N. DWIVEDL (Uttar Pra-
desh) : Mr. Deputy Chairman, Sir, T am
very grateful to you that you have given
me the distinction of being the last speaker
before the Prime Minister replies.

MR. DEPUTY CHAIRMAN : But you
take as less timg as possible.
SHRI D. N. DWIVEDI [ want to

associate myself with the sentiments that
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have been expressed very overwhelmingly
in this House, welcoming the accord. 1
welcome the accord reached between the
Prime Minister and Sheikh Abdullah as
un act of statemanship, as an act of
vision, as an act faith and as an act of
courage. Sir, this agreement inaugurates a
new chapter in the history of the Indian
sub-continent.

And it opens a new phase of identifica-
tion of the hopes and aspirations of the
people of Kashmir and the people of
India. Sir, the assumption of the office
of Chief Minister by Sheikh Abdullah
signifies a mecting of hearts of the people
of Kashmir and the people of India, Sir,
when India was attacked by Pakistan geo-
graphy had stabbed in the back of his-
tory. Through this accord history and geo-
graphy have shaken hands. Sir, I thought,
at this time no discordant notes will be
struck but again voice of Cassandras has
been expressed, the voice of those who
always look at the darker side of the
picture ; they have expressed themselves.
Two kinds of voices have been raised. On
the one hand we have heard our esteem-
ed friend Mr. Rajnarain, the professional
dissenter, the total oppositionist. He can-
not see the brighter side of the picture.
He has to oppose anything and every-
thing that is done by the Government. He
claims to be the disciple of the late
Dr. Ram Manohar Lohia. He may or
may not be his disciple but he definitely
believes in the philosophy of famous
actor, Humphry Boggart, who used to
say : “Never mind what it is, just oppose
it.” Mr. Rainarain is a total oppositionist.
One of my friends from Banaras told me
a tale about him that once when he was
a student of the Banaras Hindu Univer-
sity and Dr. Radhakrishnan was the Vice-
Chancellor, Shri Rajnarain went to
Dr. Radhakrishnan at a late hour.
Dr. Radhakrishnan is reported to have
said: T am sure that when the famous
Greek philosopher, Aristotle, wrote ‘man
is a political animal’, he must have had
you in mind.” Tt is a pity that Mr. Raj-
narain is not here. Then there is another
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kind of dissenting voice and that has

been the voice of the Jan Sangh through
Mr. Prakash Vir Shastri, esteemed Prakash
Vir Shastri. But his has been a dis-
honest disapproval of what has happened.
The Jana Sangh has a vested interest in
the continuance of this kind of dispute.
The Jana Sangh’s opposition stems from
their Chauvinistic approach. T will deal
with that kind of approach later but I
would urge those who have struck discor-
dant notes that they must view this ac-
cord in the perspective of history; they
should not see it in isolation. We can-
not understand the importance, significance
and implication of this accord if we lower
our sights and confine ourselves to article
370, article 132 of the Constitution and
to the nomenclature of Sheikh Abdullah.
We cannot understand. We have to under-
stand what this accord is and what this
accord is not. It is not as if through this
accord the State of Jammu and Kashmir
has acceded to India. It is not as if
through this accord 1India, the Govern-
ment of India, the Prime Minister have
recognised the special status of Jammu
and Kashmir. As a matter of fact, the
finality, the irrevocability of the accession
was never in doubt and also there was
never any doubt of the fact that Kashmir
enjoyed a special status. Then what has
happened ? What is it that has made
this accord so significant? How come,
one single individual has come forward,
has said something and it has become very
important ? In order to understand that,
we will have to view the special history
of Kashmir. Let us view the facts as
they are and let us view the whole situa-
tion in a realistic and pragmatic way. Let
us not be merely logical. Life is not
mere logic, it is more an experience. Sir,
in Kashmir there was no state of nor-
malcy. This is my clear feeling. There
was a state of abnormalcy although that
was diminishing. Kashmir was being used
on the chess-board of international politics
by those who do not mean well of India.
Internally, in spite of the fact that during
the past two decades the process of inte-
gration had taken place—in different walks
of life there had been integration—in spite
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of the fact that the younger generation
had realised the futility of the demand of
plebiscite, the fact remained that there
were certain sections which had not ac-
cepted from their hearts the finality of the
accession—and the reason was a very
simple one, that their esteemed leader
Sheikh Abdullah was not associated with
it. There was a link between Kashmir,
the people of Kashmir and India. But
there was a missing link—and Sheikh
Abdullah was that missing link. Due to
the non-association of Sheikh Abdullah all
these years with the affairs of Kashmir,
there was a gap, there was z void, there
was a crisis of confidence between the
people of Kashmir and the people of
India, and this was realised by Sheikh
Abdullah. Over a period of time, he had
second thoughts, and Sheikh Abdullah and
our leadership realised that time was ripe
for a dialogue and there was a dialogue,
and there was hap'py culmination of that
dialogue, and now Sheikh Abdullah has
come back.

Sheikh Abdullah is a man of imagina-
tion. He is a true leader of the people of
Kashmir. Sheikh Abdullah enjoys a very
unique position in Kashmir, and I think
he represents the will of the people. By
signing this accord he has signified the
approval of the people of Kashmir, and
through him the people of Kashmir finally
and irrevocably sort of agreed to this ac-
cession. (Time bell rings). Sir, 1 will
just take five minutes. We are discussing
a very important thing. Let us not be
miser with time.

MR. DEPUTY CHAIRMAN:
finish in two minutes.

You

SHRI D. N. DWIVEDI: Sir, what is
this accord? This accord on the one
hand takes into account the process of
integration that has taken place in the
past, and on the other it also takes into
cognizance the special status of Kashmir.
The Prime Minister has accepted the
special status of Kashmir which was al-
ready there, and Mr. Sheikh Abdullah has
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accepted the finality of accession which
was never in doubt as he wrote in his
letter to the Prime Minister. This accord
has solved a very ticklish problem that
has been with us for the past two deca-
des. This accord has inaugbrated an era
in which the people of Kashmir can parti-
cipate in the mainstream of our national
life. This accord has inaugurated a new
chapter of mutual trust, mutval confidence
and mutual faith. Mr. Sheikh Abdullah’s
commitment to the principles of secularism,
his commitment to the principles of demo-
cracy had never been in doubt. I was a
little surprised when Mr. Prakash Vir
Shastri expressed a doubt on that score.
He said that at the time of partition, Sheikh
Abdullah sent one representative to talk to
Mr. Jawaharlal Nehru and another to
talk to Mr. Jinnah. I am not in a posi-
tion to contradict him. But, Mr. Deputy
Chairman, I had the pleasure of meeting
Sheikh Abdullah during his past visit, and
let me say that it was a moving experience.
Sheikh Abdullah was talking about the
history, about the past, and he was telling
us—there was a group—about the talk
that took place between him and Jinnah,
the detailed discussion that he had with
Jinnah, and the way he countered the
arguments of Mohammed Ali Jinnah in
favour of partition. He told Mr. Jinnah
that the two-nation theory had no place
in modern times. Of such a man who
has had this record of commitment to
secularism, how can anybody have doubts?
1 think this occasion does not warrant any
doubt about the honesty, integrity and
commitment of Sheikh Abdullah. Sir, this
accord also has to be viewed in the con-
text of international situation. At a time
when Mr. Bhutto is indulging in sabre
rattling, at a time when the USA is arm-
ing Pakistan, at a time when they are
having a base at Diego Garcia, at a time
when China only yesterday has expressed
its deep dislike for India, this accord must
be welcomed. If I may say so, Mr Deputy
Chairman, this accord is a fitting reply on
the part of India to the U.S. decision to
arm Pakistan. Sir. I am not going into
the details because the time is short and
[ cannot deal with constitutional and legal
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aspects which have been dealt with by my
senior colleagues, by Dr. Seyid Muhammad
and Mr. V. B. Raju. I can only say in
conclusion that we must look to the future.
Let us forget the past. Let us try to
understand the present and let us try to
create a situation which is congenial for
the people of Kashmir and the people of
India to forge ahead, to march forward
towards our cherished goals, the
goal of socialism, the goal of democracy.
the goal of creation of a society which is
Jbased on equality of opportunity and a
just order. Thank you, Sir.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): Mr. Deputy Chair-
man, Sir, I am grateful to the House for
the warm and well-considered support it
has extended to the accord with Sheikh
Abdullah. In so doing, the House has
accurately reflected the sence of satisfac-
tion which the country feels in regard to
this understanding. People have welcomed
it not only because of the positive bene-
fits arising out of it but also because of
the manner in which a long-standing prob-
lem has been resolved by mutual discus-
sions in a spirit of good will. This act
of reconciliation is a fine example of the
political maturity of our country.

My colleague, Sardar Swaran Singh,
has made my task easier In his spirited
speech he has fealt -with all the points
" raised, ably and lucidly. But I shall
have to repeat some points, otherwise I
may be misunderstood. But before I get
on to those points, I should like to say
that much of the credit for this achieve-
ment goes to Sheikh Abdullah. Only a
person of his commitment to the good of
the country could have been capable of
the will power to overcome memories of
past bitterness and unpleasantness. A
lesser man could not have done this.

Tana Sangh has received a drumming
from most speakers, from our party and
others. So, I shall not add to it. But,
Sir, they have come out with their usual
stereotyped  arguments and unjustified
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(apprchensions. I can understand their
discomfiture at the approbation which the
L countty as a whole has given to-
wards our action, Our concern is not so
much with what people say but with what
strengthens the country and I have no
doubt that this understanding strengthens
and benefits our country.

|

An hon. Member rather gleefully refer-
red to the Simla Agreement, implying
thereby that the agreement had perhaps
failed no ome had expected or predicted a
miracle. But there is no doubt that the
Simla Agreement demonstrated to the
world our conciliatory approach, our
serious desire to settle problems peace-
fully and to improve our relations with
Pakistan. The several agreements on
travel, communication, trade, etc., are in
pursuance of the Simla Agreement and
are of obvious mutual benefit. There
are others who are not pleased with the
agreement and a reference to this has been
made by practically every speaker in the
House, and these are the rulers of Paki-
stan Mr. Bhutto has written to me and
has told ti® press in Islamabad of his
strong protest against our action. Frankly,
Sir, 1 fail to understand what the protest
is all about or in what way the accord runs
counter to the Simla spirit. With due
respect, I should like to say to Pakistan
that it has overplayed the Kashmir card.
It is no longer a trump in their hand and

they should desist from using it against
India.

Our policy in national as well as inter-
national affairs has been consistent. I
know that Mr. Bhutto regards consistency
as a quality of mediocre pcople, but I think
that it is better for people to know where
one stands and if one stands by ideals and
values. then it is better to be consistent about
them., We have always tried to adopt a
conciliatory approach and settle problems
through discussion. There is no reason to
assume that the Government will give up
this policy in relation to any particular
problem, provided the others concerned
also adopt a conciliatory  approach.
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Positive  benefits from this accord have
accrued because of the policy of under-
standing and co-operation adopted on
both sides. The agreed conclusions should
not be weighed merely in the 1legal or
constitutional balance. The  substantial
political gains are that misapprehensions
which had been entertained, rightly or
wrongly by certain sections in the State,
have been removed and plebiscite becomes
a non-issue. Both these are solid benefits.
In regard to the legal and constitutional
provisions, the attitude of adjustment and
accommodation has to be seen in the
approach to the provisions rather than the
provisions themselves.

With reference to article 370, which has
been a specific provision incorporated in
our Constitution from the very beginning,
a section of the people in the State had
the feeling that it was not being worked
in the spirit in which it was conceived and
that serious inroads had been made into
the State’s powers. In our view, this is
not correct. It was pointed out during the
discussions that article 370 was being
operated strictly in accordance with the
procedure set out in it, but we cannot
ignore the existence of such misapprehen-
sions and the need for removing them.
The agreed conclusions seek to do this by
reiterating that article 370 will continue
to govern the relationship between the
State and the Centre. The purpose is to
reassure those people who had doubts in
this matter, but as I have said on an
earlier occasion, it does not change the
situation. In other words, the position
has not changed because of this declara-
tion. As regards residuary powers, the
accord makes no change in the existing
position. They have been with the State
from the very inception and the accord
gives a reassurance to the State that the
constitutional provisions in this regard will
continue to be exercised by the State. This
position can be altered only in the man-
ner provided in article 370, namely. by
a Presidential order made with the con-
currence of the State Government. When
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powers to enact a parliamentary law to
deal with secessionist and similar activi-
ties, which may challenge the unity or the
territorial integrity of India, the State
Government readily agreed to a modifica-
tion of the provision in order to enable
the application of this law to that State.
In the course of discussions it was conced-
ed that the Centre should necessarily have
this power to deal with such unlawful acti-
vities and that the modification made to
the constitutional provision was justified.
We are confident that if a similar occa-
sion arises in future, the State will appre-
ciate the need for the Centre having neces-
sary powers to act and give the required
concurrence.

As is well known, Sheikh Abdullah was
keen on a review of all Central laws
which were applied to the State after
1953. During the course of discussions
it was pointed out that Central laws on
matters in the Union List are generally
essential for the effective functioning of
the nation and can be reviewed only by
Parliament. As regards Central laws on
matters relating to the Concurrent List
such as welfare measures, procedural laws,
etc., the Constitution itself provides for

the State Legislature to modify or repeal’

such Central laws after obtaining the Pre-
sident’s assent. The accord provides re-
assurance to the State Government that
its proposals in this respect will be con-
sidered sympathetically when they come
up for assent. By the way, we usually
consider  sympathetically proposals that
come from any State. The particular so-
cio-economic conditions and other special
features of the State of Jammu and Kash-
mir will be considered by the Centre in
dealing with such proposals.

Shri Prakash Vir Shashtri has tried to
draw unwarranted conclusions from my
use of the word ‘experiment’ and my stress
on the need for vigilance. Every country,
and particularly one like India which has
faced enormous problems and had special
experiences. must always be vigilant.

1 should like to congratulate Shri Goray
on his excellent speech. He has been able
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to appreciate the essence of the matter.
Buf he also took the word ‘experiment’ in
a4 very narrow sense. Aren't all actions
experiments, ultimately ? No solution can
be perfect. As I have said on many oc-
casions, every solution itself gives rise to
new problems. But what is the point ot
resurrecting the past ? The past does raise
questions ; sometimes it answers them
also.

By quoting from Sheikh Saheb’s state-
ment, Shri Mariswamy has answered at
least one of Shri Prakash Vir Shashiri’s
guestions. In any agreement, one must be
willing to forget and forgive. But in this
particular instance, one irrefutable fact
stands out and this fact has been mentioned
by many who have spoken. More than any
other person, Sheikh Saheb is responsible
for Kashmir’s being with India. He pro-
vided the leadership to the popular move-
ment which fought against the two-nation
theory in the State and rallied the people
to our national cause. I do not have to
read about events. I was in the thick of
them myself. Sheikh Saheb always stron-
gly opposed Jinnah and the policies ot the
Muslim League. 1 remember, when Mau-
lana Azad was released and came up 1o
Kashmir, Sheikh Saheb had arranged a
very big reception and public meeting. The
whole city was out in welcome, except in
one mohalla which was the stronghold of
the Muslim League. Here they threw all
kinds of things and generally tried to make
the occasion as unpleasant as  possible.
But Sheikh Saheb and his colleagues and
the people left no doubt as to where they
stood and what their attitude was.

When Kashmir was attacked, it was not
the then Government of the State which
defended it; on the contrary, they were
simply unable to cope with the situation.
It was Sheikh Saheb and his colleagues
who mobilised the people, who built up
the people’s militia and faced the invading
hordes. I cannot forget the sacrifices and
sufferings of the people of Kashmir and
how courngeously the young, untrained,
wnequipped people faced this challenge. 1
cannot forget the young Magbool Sher-
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wani who was caught by the Pakistanis

and actvally crucified on wooden cross.

While consultations were going on in the
Government of India as to our own atti-
tude and future action, there was a meet-
ing in our house. I felt so deeply anxious
and involved that T squatted just outside
the door, waiting for them to come out-
side and announce their deci-
sion. I do not know if Sheikh
Saheb remembers but that
evening he phoned me, not once, at least
twice, to urge me to expedite decision, so
that Indian Forces could be sent immedi-
ately. To brand those brave people as cum-
munalists would be a grave travesty of his-
tory.

4 pP.M.

1 was astonished that Shri Prakash Vir
Shashtri should have expected us to take
the House into confidence at various sta-
ges of the talks. This is never done nor
could any negotiations be concluded suc-
cessfully if such talks became public at
earlier stages. In this particular case there
has been no policy change nor any need to
amend our Constitution.

Some people feel that no speech of theirs
would be complete without dragging in the
Soviet Union. There is absolutely no truth
in the allegation that the Soviet Union has
had anything to do with this or any other
decision which we might take. Their friend-
ship has been demonstrated by their sup-
port to our decisions without any attempt
at interference.

So far as the Plebiscite Front i1s concer-
ned, as my colleague, Mr. Om Mehta has
said. the Executive has met and supported
the understanding. The General Body has
not met officially because it is difficult to
call it in the present weather conditions
obtaining in the Valley but the opinion of
the people was evident from the welcome
which Sheikh Saheb got in Srinagar. One
cannot say if some people will not remain
obstructionist, But this would make no
difference to the value of the agreement
or the new chapter which has been opened.
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[Shrimati Indira Gandhi]

Sir, I have been anxious for this agree-
ment and have already given my reasons
for this. But it is not true to say that
there was no democracy or concern for
the people and development before, or that
the people of Kashmir were not with us.
Several members, have spoken, Shri Om
Mehta and Shri Yunus Saleem spoke mov-
ing of their own experiences. Members
from the Opposition have also mentioned

the heroic role played by the people
of Jammu and Kashmir in resist-
ing aggression not only in 1947

but on later occasions. All regions have
borne the brunt of foreign aggression and
have stood solidly by us in times of tra-
vail. All of them equally deserve the
nation’s gratitude.

Sir, much needs to be done. But there
is no doubt that the Valley has made pro-
gress. Jammu and Kashmir is a State with
a difficult terrain. This, combined with the
tension of repeated attacks, has aggravated
the problems of development of the re-
gions which comprise the State. But the
Central Government has been paying spe-
cial attention to the problems of Jammu
and Ladakh. There are many tribes and
groups in these areas as well as in the
Valley itself who have specific problems of
their own. The Valley has Gujjars, -Bakar-
wals and Gaddis who have their own diffi-
culties. I discussed these questions with
Sheikh Abdullah and he assured me that
he is fully aware of these problems and has
given the people of all the three regions
assurance of equal treatment and of equal
opportunity for participation in the poli-
tical affairs of the State.

Shri Mariswamy let his imagination run
away with him when he tried to recon-
struct the reasons for the recent changes in
Maharashtra. I have no hesitation in saying
that there is not an iota of truth in his
version. He has also raised the issue of
State autonomy again. He seems to chal-
lenge the statement which I made that
while we need a strong Centre there is
nothing in the Constitution to stifle the
initiatives of the State,
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The States complain of delay in giving
Central clearance to some of their projects.
And there is some justification in this, 1
must admit. The situation must be reme-
died and we are trying to remedy it.

But often other States may also be con-
cerned in some way or the other, and
likely repcrcussions have to be taken in-
to view. But the instances which the hon.
Member gave were neither substantial nor
relevant to support his case for greatet
State autonomy. What was involved in
those matters is hardly a question of the
authority of the State or of the Centre.
Ecology, climate and such larger matters
are sometimes affected. To give an example,
if a State allows laige-scale felling of trees,
the effect is far-reaching and long lasting.
We should make our people conscious of
such issues. He spoke about a temple and
I would like to tell the hon. Members
about this particular matter. A few years
ago, the Tamil Nadu Government wanted
a statue of Raja Raja Chola to be instal-
led inside the Tanjore temple. It was a
modern, large-sized statue. The Archaeo-
logical Survey suggested  another place
outside the Maratha Gateway of the
temple. The Tamil Nadu Government
initially agreed to this new location. But
Iater Shri Annadurai asked the Centre to
re-consider it. The Archaeological Survey
then pointed out that the statue would not
harmonise with the original structure and
would, therefore, detract from its archaeo-
logical value. The Tamil Nadu Govern-
ment later put up the statue outside the
fort wall on the main road, well away
from the temple, with an inscription that
it has been installed there because the
Central Government had not permitted it
inside. There was also a reference to
the Varaha Murthi temple inside the main
temple. Now, this is an active shrine
attracting large numbers of  worshippers
every day. It has its own plinth, but the
shrine is very small, causing considerable
inconvenience. So it was agreed that an
enlarged shrine should be built on the
plinth. This was done under the super-
vision of the local Superintendent of

-
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Archaeology. ~Unfortunately this gentle-
man permitted a rather ornate ‘“shikhara”
to be built over this shrine, presumably in
response to local pressures. The Archaeo-
logical Survey is unhappy about this and
1 believe an explanation has been asked
for from the person concerned. Art and
architecture are not matters of political
autonomy but should take into account
our historical traditions. All over the
world today there is greater conscious-
ness about the need to preserve national
treasures in their original forms, for these
treasures belong not to a region or even
to a nation but to mankind as a whole.

Shri Mariswamy also said that consti-
tutional amendments had taken away the
rights of the people. This is an astonishing
intrepretation. On the contrary, the pur-
pose of most of our important amendments
to the Constitution was to secure social
and economic justice to the weaker sec-
tions of the people rather than to perpe-
tuate the privileges of a
far as I remember, his party supported
these amendments when they were put to
vote here.

There is no need for me to say more
to commend the understanding, for people
have already extended an overwhelming
welcome to it. It is an accord which is
good for the State and good for the coun-
try. It strengthens our national ideals of
secularism and democracy. I am sure
that the House will give its good wishes
to SheikM Abdullah and his colleagues and
to all the people of Jammu and Kash-
mir.

Sir, before 1 sit down, I would like to
tell the hon. Member Shri Rasheeduddin
what a delight it was to listen to his
speech. I do not know how far his barbs,
so poinfed and apt, went home to those
against whom they were directed. Thank
you.

MR. DEPUTY CHAIRMAN: I shall
first put the amendment moved by Shri
Jagdish Prasad Mathur to vote.

few. And so |
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The question is :

“and having considered the same, this
House recommends that the process of
integration of Jammu and Kashmir
State with the rest of India going on
during the last more than two decades,
be continued further and the State be
brought at par with the other States of
India.”

The motion was neecatived.

MR. DEPUTY CHAIRMAN: I am put-
ting to vote the next amendment which is
in the names of Shri Bhupesh Gupta and
Shri V. B. Raju. Both are identical. The
question is :

“That at the end of the Motion, the
following be added, namely :—
i

‘and having considered the same,
this House approves of the accord
and looks forward to all secular and
democratic forces in the State of
Jammu & Kashmir working together
for the progress of the State, the well-
being of the people and further streng-
thening of the nation.” ”

-

The motion was adopted.

MR. DEPUTY CHAIRMAN : Now I am
putting the Motion, as amended to vote.
The guestion is :

“That the statement in relation to the
State of Jammu and Kashmir made in
the Rajya Sabha on February 24, 1975,
be taken into consideration and having
considered the same, this House approves
of the accord and looks forward to all
secular and democratic forces in the
State of Jammu & Kashmir working
together for the progress of the State,
the well-being of the people and further
strengthening of the nation.”

The motion, as amended, was adopted.



